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“LEGISLATIVE ASSEMBLY.
Saturday, 24th February, 1940.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable &ir Abdur
Rahim) in the Chair.

MEMBER SWORN.

Mr. John Hugh Francis Raper, M.L.A. (Government of India: Nomi-
nated Official):

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.

‘CONSTRUCTION OF CERTAIN UNORTHODOX QUARTERS IN Nxw Dxrm1.

160. *Sardar Sant 8ingh: (a) Is the Honourable the Labour Member
aware that a large number of clerks are slready on the waiting list of the
sllotment of ‘C’ and ‘D’ class of unorthodox quarters at New Delhi and
have waited in vain for one to four years, while their fellow clerks applying
for orthodox quarters have hardly to wait for more than a year?

(b) Is he prepared to consider the desirability of construeting more
quarters of these types to meet the growing demand for such quarters? If
no more quarters are to be constructed in the near future, does he propose
to consider the desirability of eflecting a change at an early date in the
existing rules which debar men from changing their classifications from
anorthodox to orthodox and vice versa? If not, why not? ‘

'The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes.

(b) No. Unorthodox clerks quarters of the types mentioned are costly
and it is not proposed to build any more of them for the present. Under
existing orders persons eligible for clerks quarters can elect to be treated as
orthodox or unorthodox for purposes of residential accommodation, but
once a choice has been made no change is permissible until four years have
elapsed. No alteration in these orders is considered necessary.

UxortHODOX ‘C’ TYPE QUABRTERS IN NEW DELHI.

161. *Sardar Sant Singh: Will the Honourable the Labour Member please
state the total number of unorthodox ‘C’ type quarters separately in old
ares and Minto Road area of New Delhi? How many of these are occupied
by the staff attached to the Central Public Works Department and what
percentage does it form to the total number of quarters and the establish-
ment of that class in the Central Public Works Departmeft? ‘

N
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588 LEGISLATIVE ASSEMBLY [24Tr Fme. 1040

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
total number of ‘C’ elass uhorthodex elerks’ quarters in' New Delhi is 96
(excluding two reserved quarters) out of which 64 are in the old area and
the remaining 82 in the Minto Road drea.

Fourteen ‘C’ clasa unorthodox clerks’ quarters are occupied by the staff
of the Central Public Works Department. This is equivalent to 14 per
cent. of the total number of quarters and 56 per cent. of the total demand of
the Department. The two reserved quarters have been removed from the
pool amd are occupied by the Caretaker, Council House, New Delhi, and the
Assistant Superintendent, Horticultural Operations, Central Public Works
Department, whose duties require that they should reside in close proxi-
mity to their work.

SyéreM or DisposaL oF Laxp By THE IMPROVEMENT TRusT IN - KaroL BacH,
DrLx, '

163, *Bardar Sant Bingh: (a) Is the Education Secretary aware that the
Delhi Improvement Trust have recently sold out meany plots of land for
building houses in Karol Bagh on & premium of Rs. 6 to 6/8/- per square
yard, over and above which certain percentage of annual rent for the ground
is tc be paid by each of the lessees?

(b) Was the system of disposal of land ever examined by the Delhi
Improvement Trust? If not, why not, and if so, with what results?

{6) Will he please have a comparative statement prepared and placed
on the teble, showing how the present system of disposing of land in Karol
Bagh is going to be more ecomomical than selling it in outright sale, and
what would be the effect thereof at the end of every tenth year until the
expiry of the lease in each system?

(d) Will he please have the question of selling the land in the whole
of Karol Bagh area examined sfresh to make the sales less expensive to
the Delhi Improvement Trust and less troublesome to the public who are
required to arrange for the payment of lease money every half year?

Sir Girja Shankar Bajpai: (a) Yes.

(b), (c) and (d). Government consider a system of long term leases
preferable to a system of outright sales in important nazul areas as it
enables the Trust'to maintain a certain degree of control over building in
these areas and to secure to the Trust any increment in land values that
may be due to improvements effected by the Trust. In these circum-
stances a fresh examination of the present policy does not appear to be
necessary.

Dr. 8ir Ziauddin Ahmad: Will Government consider the desirability
of appointing a Land Sales Control Officer in the same manner as they
have appointed a Iient Control Officer?

Bir Girja 8 - Bajpai: There is & Land Development  Officer

Dr, Sir Ziauddin Ahmad: Does he control the prices? '
" Bir Girfs Shankar Bajpai:, He cannot control the prices.
‘Dr. 8ir Ziauddin Ahmad: I want an officer who can comtral. the prices.
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SUPEBRVISORY STAFF FOR BurLpINGS IN OERTAIN OFFIORS IN DEUET.

163. *Bardar Sant Singh (a) Will the Education Secretary plem state
the number and designations of the supervisory staff for buildings in eae.h of
the following offices, and the duties assigned to each of them:

(i) Land and Development Office, New Delhi,
(ii) Delhi Improvement Trust; and
(iii). Delhi Municipal Committee?

(b) Is it not onhe of their duties to see to the construction of the build-
ings according to the plans sanctioned by the respective offices? If not,
what nre t.hey supposed to be daing while goitig round each mornidg ia' the
area in their respective eharge on account of which they are allowed to
attend the office at 2 p.M. daily?

8ir Qirjs ﬂhmku Ba}pll I have made em-im:n anqumel and nhn.ll
furnish a reply to the House after I have got the information. :

Dxmaxp ror UnorTRODOX ‘C’ TYPE QUARTERS ¢ NEW DELHI.

164. *Mr. Muhammad Ashar Ali: (a) Will the Honourable Member for
Labour please state the number of clerks awsiting allotment of 'C’ type
of unortﬁoélox quarters in New Delhi in the migratory and non-
establishment, respectively? How many of them are awaiting for tEe
one, two, three and four years, respectively?

(b) How many of such type of quarters fell vacent. during eseh .of the
last three years, and how many are likely to fall vacn.nt for allotment in
the year 1940-41?

(¢) Ie he aware that due to the great demand for ‘C’ type quarters,
many clerks have to wait for years together before one is allotted? -

(d) Is he also aware of the additional hardship that these persons would
be subjected to by the recent amendment in the rules, under which a person
going out of class would not be deprived of the quarter in his possession
until a higher type of quarters is allotted to him?

(e) Is he also aware that by the location of the Becretariat offices at
New Delhi, the staff which was till now migratory will ‘have ‘to undetgo's
great hardship for want of accommodation for t.welve months in the year
as against six months previously? :

(f). Will he please state what he proposes to do to minimise the’ hardsln;p
in the case of those who are entitled fo this type of quarters? '

The Honourable Diwan Bahadur Sir A. Ih,mﬂwaml Mudaliar: (a) The
number of clerks awaiting allotrnent of ‘C’ type unorthodox guarters in
New Delhi in the migratory and non-migratory .establishment:ia.105 and 22,
respectively. - Out of- these &7 migratory. and. seven mon-migratary heve
been waiting for one year, 80 migratary and.feur non<nigratory. for .the
last two years, ten migratory and one non-migratory for the last three
years and eight migratory and $en non-migratary for the last four yeas.

(b) ‘three, twelve and seven ‘C’ class unorthodox -elerks’ quarters fell
vacant: during '1987-88, 1988-39 and 1989-40, reapechvely Only one uuob
quarter is likely to fall vacant in the year 1940-41."

A2
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(d) The majority of clerks will be bepefited. by. 4he .amendment referred
to, ‘a8 once quarters have been allotted to them, they will continue in
unbroken 6ecupation of those or ofher quarters of a higher clags so long as
they are employed at the Headquarters of the Government of India.

(e) Some of the staft affected will be able to secure quarters vacated by
the migratory staff during the summer season. -

(f) Government have not accepted the obligation to provide quarters for
the entire staff, and under present conditions, it is, I am id, not pos-
sible to build more quarters of the ‘C’ class unorthodox type.

CR T I ! -

_-Mr. Muhammad Ashar Ali: How do Government propose to accommo-
date these clerks who have not got any quarters? '

The Honourable Diwan Bahadur Sir A. Ramaswami Mudallar: Gov-
eenment have never sceepted the obligation to provide cent. ~per’cent.
quarters for all the staff. They have laid down, as their policy, that 80 per
cent. of the requirements will be provided for by the Government. The
rest of them will have to Jook out for themselves as indeed -Government
servants in any other place do. o
' -Dr. 8ir Zisuddin Ahmad: Did Government consider the question of
shortage of housing accommodation when they decided not to have migra-
tion to Simla.’ '

The Honourable Diwan Bahadur 8ir A. Ramaswami Mudaliar: VYes,
Bir; and additional accommodation for a lower type of quarters for clerks
is being considered. .

Mr. N. M. Joshi: Ts it a fact, Sir, that on account of the permanent
résidence of the Government of India in New Delhi improvements are being
made in the quarters for officers and the subordinate staff, but in the case
of officers the improvements are large and costly, while, in the case of
quarters for subordinate staff, the improvements are very meagre, and is it
also a fact that the Government of India are providing air-conditioned roofs
to the officers, and not to the subordinate staff?

The Honourable Diwan Bahadur Sir A. Ramaswami Mndaliar: Btrictly
speaking, this does not arise out of the main question, but I shall try to
satisfy my friend. If he will please look up the answer I gave to Dr.
Sir Ziauddin Ahmad at the beginning of this Bession, he will find the
answer there that it is not true or correct to say that Government are
providing better facilities or amenities for officers’ quarters while not giving
the same facilities for clerks’ quarters. ~Whatever facilities are required and
to the extent that the Government can, have been provided for each kind
of quarters and it is not correct to say that any special additional facilities
bave been provided for officers’ quarters. :

Mr. X. M. Joshi: Mav I know, Bir. whether air-conditioned roofs are
not guite rnitable for the subordinate staff. and whether the air-conditioned
roofs which are provided for officers’ quarters are not suitable for quarters
of the subordinate staff also?
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The Honourable Diwan Babadur Sir A. Ramaswami Mudaliaz: I do
not know what the Honourable Member means by sir-conditioned roof, but
the Government of India have not eonsidered any such thing and are not
providing any air conditioned roofs for anybody at all.

Dr. 8ir Ziauddin Ahmad: May I know, Sir, whether it is a fact of not
that the Government of India are contemplating to build more houses of
the 'C"’ type?

The Honourable Diwan Bahadur Sir A, Ramaswam! Mudaliar: Gov-
ernment are not contemplating to build more houses of the ‘C’ class un-
orthodox type.

LaY-0UT OF THE IMPROVEMENT TRUST PLOTS IN OERTATN AREAS IN DELHT.

166. *Mr. Muhammad Azhar Ali: (s) Is the Eduecstion Becrétary aware
that the Delhi Improvement Trust is having all plots of land for building
purposes in Karol Bagh, Subzi Mandi, Daryagunj demarsated in such a way
that each of them is open on two sides at least? _ _ o

(b) Is he also aware that the Trust is spending lacs of rupees to improve
ull such localities which are congested or have not been provided with all
the modern amenities now available in the City or New Delhi?

(c) Is he also aware that, even before the establishment of the Delhi
Improvement Trust, the lay-out of Karol Bagh and other areas was designed
in such a way that each plot was kept, as at present, open on two sides at
least?

(d) Will he please state if there are any houses in these localities
which are not so open on two sides at least, and if so, where they are?

(e) Is he alsc aware that some of such houses are without any ventila-
tion? ' '

(f) Were such houses ever inspected by the Health Officer, or the
Chief Health Officer and what was his opinion? If these have not been
inspected, do Government propose to have it done now? .

(8) Will he please state whether any amount has been or is. proposed
to be set apart to improve the lot of such houses and to bring them in
line with the rest of the houses in the localities which open on two sides
at least? If not, why not? : :

Sir @irja Shankar Bajpai: (a) end (b). Yes.

(¢) The original lay-out of Karol Bagh, of over 25 years ago, and of
other Nazul areas, probably contemplated construction which should have
at least two sides opening on to a free air space. Owing to the trans-
ference of lease rights, however, and the sub-division of holdings, many
plots in Karol Bagh and other areas no longer had two free sides when
the Trust was set up. . _ .

(d) Such houses exist in Karol Bagh as well as in other Trust localities
and throughout the city of Delhi. It is not possible to give a list of them.

(e) Some houses have inadequate ventilation.

) Many such houses have been inspected by the Chief Health Officer,
whcfsl opin{on is that judged by modern standerds of light and air they
should not be inhabited.
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{g) No amount has been set apart but the Trust have enforced the
closure of many tenements in Karol Bagh as unfit for human habitation in
their present condition and are considering what further measures can be
taken to improve housing conditions in the area.

Mr. Muohammad Ashar Ali: Ig it a fact or not that several applications
are lying in the office of the Trust where improved houses could be built?

Sir Girja Shankar Bajpai: Strictly speaking, that does not arise out of
this question, buf I shall make inquiries and let my friend know.

IwsaxtTARY CONDITION OF om'u% Laxes AND Roaps v KamoL BagH,

1366, *Mr, Mukammad Ashar Ali: (a) Is the Education Secretary aware
th#t' even after the expenditure of lacs of rupees by the Delhi Improve-
ment Trust on the improvement of Karol Bagh ares, ite sanitary condi-
tion is far from satisfactory and the lanes and roads in Naiwala and
Beadonpura, etc., remain flooded with water, and are full of refuse and
rubbish, making passage through them difficult?

(b) Is he also aware that the houses recently built in these localities
have been required by the Delhi Improvement Trust to be fitted with
sanitary fittings and eonnected with sewage, and that such houses are
very few in each lane?

¢) Is he also aware that unless other house-owners in such lanes are
in the same way required by the Delbhi Improvement Trust to fit their
houses with sanitery fittings and drains connected with the sewage &t an
early date, the sanitary conditions of these lanes in Naiwala, etc., can
never improve? If so, what does he propose to do in the matter and
when?

(d) Apart from.the steps already taken by the Delhi Improvement
Trust to improve the localities, what steps has the Municipal Health
Office taken to see day to day removal of rubbish from the drains and have
them properly washed? ‘

(e) Will he please state what he proposes to do to improve the sani-
tation of the area and to safeguard the interests of the house-owners,
mentioned in part (b) above?

8ir Girja Bhankar Bajpai: (a)' No. I am informed that sanitary con-
ditions in the Karol Bagh area have improved out of all recognition as the
result of the execution of the Trust's Western Extension Scheme. The
works are nearing completion and action for connecting house sullage with
the sewers is being taken. This will improve conditions further.

(b) and (e). It is a fact that in the old Karol Bagh gbadi the number
of new houses fitted with modern sanitation at the time of construction
was relatively small. Action to enforce the connections of the waste water
drains of every house to the sewers is, however, being taken throughout the
entire area and the Trust is using every endeavour to encourage the instal-
lation of sanitary fittings in private houses.

(d) In the Western Extension built-up areas, peading completion of all
services by the Trust and the transfer of such services to the Pelhi Muni-
cipal Committee. the drains are maintained and cleaned by the Central
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Public Works Department on behalf of the Trust. Scavenging and con-
servancy are the responsibility of the Delhi Municipal Committee, whose
routine arrangements are still in force. )

(e) As stated under (a), (b) and (c) the Trust is taking appropriate
action.

RECRUITMENTS TO THE IMPERIAL RRCORDS DEPARTMENT.

167. *Mr. Muhammad Azhar All: (a) Is the Education Secretary
aware if it is a fact that the Keeper of Records of the Government of
India was permitted to recruit his First Grade personnel direct and not
through the Federal Public Service Commission on the ground that he
wanted technical and experienced men to be promoted to that grade from
within the office?

(b) Are Government aware that some outsiders bave either been re-
cruited or earmarked for some vacancies in preference to the experienced
and technical staff already employed?

(c) I8 it also a fact that meny of those who are already employed
are graduates, and in spite of that, raw graduates from outside are being
recruited direct to the First Grade? If so, what steps does he propase to
take to safeguard the interests of those, who are already working in, the
Imperial Records Department? L ' T

Sir Girja Shankar Bajpai: (a) It was never the intention of Govern-
ment that all vacancies in the first grade of the Imperial Record Depart-
ment should be filled by the Keeper of the Records of the Government of
Indin only by promotion of persons already employed in that Department.

(b) Of the four vacancies one goes to & senior man of the permanent
olerical staff and the other three to three assistants who have been on the
temporary staff since 1987. No outsiders have been recruited. ' :

(¢) In view of the reply to part (b) it is clear that the Keeper of the
"Records of the Government of India gives due consideration to the claims
of persons already employed in his office at the time of filling vacandies in
the first grade. '

Dr. 8ir Ziauddin Ahmad: With reference to the answer to part (c) of
‘the question, is it also a fact that many of those who are already employed
.are graduates, and i spite of that, raw graduates from outside were re-
cruited direct to the first grade?

8ir Girja Shankar Bajpai: No. The position is that there was a com-
-petitive examination held by Khan Bahadur Abdul Ali in 1987. From 500
candidates 19 were selected and of those, four were recruited, and of the
four recruited in 1937, three have been promoted.

Dr. Sir Ziauddin Ahmad: 1937 or 1837?
'8ir Girja Shankar Bajpai: 1937.

'Dr. Sir Zisuddin Ahmad: The examination was held three Yesrs ago.
I thought 108 years ago. The resuit is the same. v

Sir Girja Shankar Bajpai: If it had been held 108 years 8go, those Who
took part in the examination would be under the earth by now.
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. DEMAND ¥oR UNORTEODOX ‘ C’ TYPE QUARTERS IN NEW DELHI.
$168. *Pandit Krishna Kant Malaviya: (fa) Is the Homnourable - Mem-
ber for Labour aware that the allotment of Government quarters to the
ministerial establishment is made in New Delhi according to seniority
and in Bimla according to juniority? .
(b) Is he also aware that there is a large number of clerks awaiting

allotment of quarters for many years particularly for the ‘C’ type of un-
orthodox quarters?

(c) Is he turther aware that the chances of allotmént of Government
quarters to them have been minimised by the recent améndment of the
rules whereby, until a higher type of quarter is not made available, an
allottee would continue to occupy the quarter already in his possession?

(d) Is he further aware that this recent amendment has adversely
affected the position of those clerks who had vacated their previous quar-
ters'and were left with no accommodation. many of whom have waited

in.#in for years together; if so, what he proposes to do to remove their
difficulties ?

(e) Is he further aware that many of these clerks are keen to have
even a lower type of quarters until quarters of the proper type become
available ?

(f) Is he further aware that by permitting them to occupy the lower
type of quarters, Government will gain by realizing at least the maxi-
mum rent of the quarters?

{8) Is he further aware that sllotment of quarters is to be made by
the Estate Office in March next?

(h) Is he prepared to consider the desirability of allotting accommo-
dation to such of the clerks at this time who were ousted from Govern-
ment quarters before the above mentioned amendment came into force

anc are now prepared to accept any type of quarters for the present? If
not, why not?

The Honourable Diwan Bahadur 8ir A. Ramaswami Mudaliar: (a) In
both Delhi and Simla the allotment of quarters is made by seniority in the
case of married clerks and by juniority in the case of single clerks.

(b), (¢) and (d). The Honourable Member is referred to my replies to
patts (c) and (d) of starred question No. 164.

(e) Yes, but no quarters of a lower type are available for allotment to-
them.

(f) Does not arise in view of my reply to part (e). N
(g) Yes.

(h) No. As the number of entitled applicants in all classes exceeds the
number of quarters, no quarters are available for out-of-class allotments.

CREATION OF NEW APPOINTMENTS OF ASSISTANT ENGINEERS IN THE CENTRAL
PuBrLic WoBkS DEPARTMENT. ,
169. *Mr., Myhammad Ashar Ali: (a) Wil the Honourable the
Labour Member kindly state how many new appuintments of Assistant
Engineers are being created in the Central Public Works Department?

(b} How u it proposed to fill up these posts?

+ Answer to thl.l question laid on the table, the questione: bling abmt
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(c) Is the recruitment being made through. the: Federsl Public Service
Commission? 1f nat, why not? '

(d) What is the present proportion of Europeans, Anglo-Indians, Mus-
l!ma, Hindus, Sikhs, etc., in the gazetted staff under the Central Pub-
lic. Works Department—technical and- non-téchnical - sides—separately ?

. (e) Is it a fact that the proportion of Europeans and Anglo-Indians
is already much more than their share according to Government orders?

(f: How many new appointments are being offered to Europeans and
Anglo-Indians? What are their qualifications?

(g) Is it also a fact that numerous qualified engineers with English
qualifications who are without employment, are available in India and the
new posts are being offered to men alreatfy in service with poor or no
qualifications? If so, why? . P o -

(h) Was the Honourable Member consulted in regard to the.prooedure
to be adopted in filling the new posts? If not, why not?

The Honourable Diwan Bahadur 8ir A. Ramaswami Mudaliar: (a) Ten
posts of Assistant Executive Engineer are being created in the Central
Public Works Department with effect from the 1st April, 1940.

(b) The posts will be filled by recruitment in accordance with the
““Central Engineering Service (Class I) Recruitment Rules'’ published in
Department of Labour Notification No. E83, dated the 20th May, 1989,
:;rhich appeunred on page 883 of Part I of the Garette of India of the same

ate.

(¢) The appointments will be made in consultation with the Federal
Public Service Commission.

(d) A statement is placed on the table.

(e) The communal orders do not apply to Europeans of non-Asiatic
domicile. As regards Anglo-Indians and Domiciled Europeans, the answer
is in the affirmative.

(f) and (g). Until the Federal Public Service Commission have beem
consulted, I regret 1 can give no information on these points. -

(h) The details of Secretariat procedure are confidential and cannot be
disclosed. '

Statement showing the present proportion of Europeans, Anglo-Indians, Muslims, Hinduw
Sikha, etc., in the Gazetted siaff of the Central Publvo Worke Department.

Technical. No.
Community. oﬁ?m ' Peroentage.
2 coutl N S S
Muslims . . . . . . . . 7 17:6
Diymiclled Europesns snd Anglo-fndians 3 .5
Indian Christians 1 26
Total . . 40 ‘
Maslims Non-Technical. - -
Domiciled Europeam and An'glo-It'ndism; . 66-7

1
2
Total . .7 3
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Mr. Muhammad Axhar Ali: 1s there any difference between an exami-
nation by the Federal Public Service Commission and consultation with
the Federal Public Service Commission?

The Hoaourable Diwan Bahadur Bir A. Ramaswami Mudaliar: Oh, yes.
If promotions are to be made from one class to another the Federal Public
Service Commission bas to be consulted, no question of examination arises
in that case. If new recruitment has to be made, the Federal Publie
Bervice Commission may hold & competitive examinasion.

AwENDMENT OF THE CALCUTTA UNIVERSITY AOT AND ESTABLISHMENT OF A
UNRIVERSITY IN ASSAM.

170. *Dr. Sir Ziauddin Ahmad: (a) Will the Secretary for Education,
dilipelth and Lands please state if the Bengal Government have drafted
any Bill to amend the Calcutta University Act?

(b) Have the Government of India received any communication from
the Bengal Government about the amendment of the Calcutta University
Act?

(c) Have the Government of Assam approached the Government of
India about the establishment of a University in Assam?

., .{d).If the amswer to part (c) be inh the affirmative, will Government
be pleased to state the manner of introducing the consequential amendment
ip the Calcutta University Act?

8ir Girja Shankar Bajpai: (a)' The Government of India have no in-
formation,

{b) In 1988, the Bengal Government addressed a communication to the
Government of India in which the question of amending the Calcutta
University Act was raised. The matter was, however, held over as the
question-of the classification of multi-unit universities under the Govern-
ment of India Act, 1985, was under consideration. The recent enactment
of clause 7 of the India and Burma (Miscellaneous Amendments) Bill,

g of which is in the Library, has produced a position in which the
authority competent ta amend the Calcutta Unwerslty Act is the Bengal
Legislature.

(¢) No.

(d) 1f a University is established in Assam nothing will, I apprehend,
be required beyond tge cancellation of so much of the notification now in
force under section 27 of the Indian Universities Act, 1904, as includes
Assam in the territorial limits within which the powers conferrad on the
Calcutta University shall be exerciseable.

Dr. Sir Ziauddin Ahmad: With reference to the answer to part (b) of
the question, I want to know whether the permission of the Bengal Gov-
ernment is necessary in order to bave legislation in the Assam Legislature
for the creation of a University ?

Bir Girja Shankar Bajpai: No.. The permission of the Government of
Bengal is not necessary.
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Dr. Sir Zlauddin Ahmad: If legislation is enacted, then the Calcutts
University Act will automatically be modified?

Bir Girja Shankar Bajpai: Obviously, if the Legislature in  Assam
undertakes legislation to establish a University of its own, automatically
the Indian Universities Act in its application to the Calcutta University
will be modified.

Dr. 8ir Ziauddin Ahmad: May I know whether the permission of the
Government of India or the Governor Geners] is necessary for such enact-

ment?

Bir Girja Shankar Bajpai: My Honourable friend will appreciate that
I cannot here, without looking into the Act of which I have not a copy in
front of me, attempt to interpret the different implications of the Act.

STAFF ON LEAVE AFTER THEIR TRANSFER TO THE DEPARTMENT OF SUPFPLY.

171. *Mr, H. M. Abdullah: (a) Will the Honourable the Leader of
the House be pleased to state the number of ministerinl staff who have
proceeded on leave after their transfer to the Department of SBupply and
the duration of such leave?

(b) Was the possibility of reversion to their permanent departments
afver they have consumed leave earned. in this Department considered,
ugs required under the ryles? ! V.

(c) If the reply to part (b) be in the negative, what other considera-
tions led to their retentfon when the department itself is temporary and

the nature of work dong therein: most urgent? ;

The Honourable Sir Muhammad Zatrullah Khan: (a) One assistant only
has been granted leave for two months and sixteen days , on - medical
grounds.

(b) There is no such rule.

(¢) Does not arise.

STAFF RECRUITED IN CERTAIN OFFICES.

172, *Mr. H. M. Abdul'ah: Will the Honourable the Leader of the
House be pleased to state the number of the staff recruited (chargeable
against the Department of Supply) by the following offices and how many
of them are Muslims:

Director of Contracts,

Indian Stores Department and its attached offices,
Controller of Supplies, Bengal Circle, and

Chief Timber Inspector?

The Honourable Sir Muhammad Zafrullah Khan: I layv on the table a
statement giving the information asked for.
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Statement ahowing the number of the sfaff reoruiiad én cartain. (Ohargeatiengainet the
of Supply) and the number of Muslims. '~ ) -
No.
. Desoription of No.
Office, o? staff of Remarks,
staff. recruit- [Muslims.
ed.
Director of Contracts| Officers . . 8 Nisl Promoted subordinates
(Anglo-Indians) . 2
British Commissioned
- Officers . . .
&{"'_. British Civilian Pur-
RS ohase Officer . , 1
- Clerks (Lower 108 - 2719, of whom 2 are Muslims,
Division of the are yet to join,
I.LA.C.C)
Inferior servants 24 8 i
Indian Btores De- | Officers . 7 -1 | A seeond” post "has  been
partment and its reserved for 8 Muslim and
astached Qffices. steps are being taken to
redruit a suitable ' officer
belonging to that eommu-
nity.
Technical 8ub- 8 1]8 tﬂuﬂxm under recruit-
ordinates. ment.
Headguarters Office | Buperior staff . 123 34 | 16, of whom 5 are Muslima,
have since left.
Inferior staff 37 12 | 5, of whom 3 are Muslims,
have since left.
Subordinate Office. | Buperior staff . 57 15 [ 4, of whom 1 is Muslim,
have since left.
Inferior staff 28 3 31 gon-uu-hmn have sinoce
eft.
Coniroller of Sup- | Buperior staff . 7 1
plies,  Bengal .
Oirole. Inferior staff 2 1
Chief Timber Ins.| 8B ior staff . 3 Nil.
pector. I:}:erinornuﬂ' . 1 Ndl.

RECRUITMENTS IN THE DEPARTMENT OF SUPPLY.

173. *Mr. H. M. Abdullah: Will the Honourable the Leader of the
House be pleased to enquire into the fact that most of the recruite from
1st October, 1939 to the Department of Supply belong to places within 50
miles radius of District Shahpur, Punjab, and does he propose to consider
the possibility of drafting men from other Provinces?

The Honourable 8ir Muhammad Zafrullah Ehan: I have made enquiries
and find that the allegation made in the first part of the question is not
correct and the second part does not, therefore, arise, but I may add that
no diserimination whatever is made »ither in favour of or . against ' any
particular district or province in the matter of recruitment.
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Onsxrvanor or COMMUNAL REPRESENTATION IN CASE OF SoLpIER CLERKS
EMPLOYED BY THE CIVIL (SUPPLY) DEPARTMENTS, '

1174. *Mr, M, Ghiasuddin: Will the Honourable the Leader of the
House be pleased to state whether communsal representation is observed
in the case of soldier clerks employed by the Civil (S8upply) Departments?

‘The Honourable Bir Muhammad Zafrullah Khan: I presume that the
Honourable Member means to enquire whether soldier clerks are treated
as part of the ordinary establishment when the rules for ensuring proper
communal representation are under consideration. If that is his intention,
the answer is in the affirmative.

LEAVvE RULES FOR WAR ESTABLISHMENT EMPLOYED BY GOVERNMENT.

$175. *Mr. M. Ghiasuddin: (a) Will the Honourable the Leader of the
House be pleased to state if war establishment engaged by the Government
«f India (including the Supplv Department) are subject to theisame rules
in the matter of leave as the permanent establishment? If so, what
Jeave, if any, has been enjoyed by such establishments?

(b) What measures, if any, have been taken to stop. the grant of leave
to such personnel in view of the emergency of war?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). This ques-
tion should have been addressed to the Honourable the Home Member.

EXTENSIONS TO STAFF IN THE DEPARTMENT OF EDUCATION, HEALTH AwD
Lawps,

176. *Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Secre-
tary for Education, Health and Lands kindly state if his attention had
been drawn to an article in the Star of India, dated the 2nd July, 1988,
under the heading *‘Scandal of Extensions'’?

(b) Is the allegation that Christian officers in the Department of
Education, Health and Lands had been made to retire prematurely in
order to give room for promotion to Hindus on extensions, correct? How
many Christian officers retired prematurely, and is it a fact that in one
such place so vacated (vis., Assistant Secretary) a Hindu on extension of
service was appointed ?

(c) Is it a fact that even after the issue of this article, further exten-
sions of services were given to some Hindus?

(d) Is it a fact that the Agsistant Secretary referred to above was
retired on pressure from the Finance Department? Is it a fact that he
has been provided on retirement with another job—that of Assistant Secre-
tary in the Research Fund Association?

(¢) How many men are now on extensions? What are 'their ages. and
how many of them are Muslims? Does Becretary propose to grant them
further extensions?

Sir Girja Shankar Bajpai: (a) Yes.
t Answer to this question laid on the table, the questioner being absent.
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. (b) The zeply to the first part of the quoestion is im the negative, Ome
Chrgst)ian Superintendent who wes 54 years of sge and had put in about
85 years' service was allowed to retire st his own request in 1987, The
gsenior Assistant in the Department who was appointed to succeed him
was @ Hindu wha was 51 years old at the time.

(¢c) Yes; the one referred to in part (e) of the answer. One other
short extension was given beeause the relieving officer was not.immediately
available.

(d) The reply to the first part of the question is in the negative. As
-regards the second part, the Goverriment of India are not concerned with
appointments made by the Indian Resesrch Fund Association nor is their
approval required.

(e) One only, a Hindu, whose age is 57 years and 4 months. " The
question of the grant of further extension has not:yet been considered.

Dr. 8ir Ziauddin Ahmad: How many extensions were given to the
‘Assistant Becretary?

8ir Girja Shankar Bajpai: My recollection is that he was éiveh two
extensions, one for one year and one for 1} months.

Dr. 8ir Ziauddin Ahmad: May 1 know how many extensions altogether
were granted to different individuals in the Department of Education,
Haalth and Lands? ,

8ir Girja Shankar Bajpal: I cannot possibly answer that question.

POSTPONED QUESTIONS AND ANSWERS.

Prioxs or Pic Irox, IRoN INcors aAND CORRUGATED IRON SHERTS.

86. *Dr, 8ir Ziauddin Ahmad: (a) Will the Honourable the Commerce
Member be pleased to state the present selling prices of (i) pig iron, (ii)
iron ingots, and (iii) corrugated iron sheets?

(b) What are the fair selling prices of these articles determined by
the Iron and Steel Tariff Board?

~(e) Is it not a fact that protective duties were determined on the fair
selling prices, fixed by the Tariff Board?

(d) Who gets the benefit of the rise of prices?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: (a) and
(b). I lay a statement on the table giving the information so far es it is
available. '

(C) Yes. PR G e BT SR LA I
“(d) Tt depends om the eircumstanees of the case. RPN



POSTPONED QUESTIONE AND ANSWERS oor

Statement showing the Present market prices and prives, mm‘d
Board' of Pig Tron, Steel ingots and Ga{oamudw b tb!'anf

Present quotations.
Name of the article. Furaa price estimated b? the
(a8 on 16th February 1040) &:Iﬂ Boln!. ;
Re. a > '
Pig iron (Foundry No.1). | 94 0 0 pertonf.o. | Not estimated. The artiole is
r. Calcutta. not protected.
Pig iron {Foundry No. 2). 02 0 o0 Do. : o
Pig iron (Foundry No. 3). 80 0 0 Do,
Pig iron (Foundry No. 4). 88 0 0 Do.
Pig iron (Basic) . . 61 8 0 Do.
Steel Ingots . . . Not available. Rs. 63 per ton f. o. r. port for
billets inclusive of Exocise duty.
Tata Others.
commercial,
Re. 4. . Rs. a. P
Galvanized corrugated
sheets :—
(5) 24 Gauge (Tata I. 16 0 0 16 4 0
B. D. Prime qua-| percwt.
lity.)
(33) 22Gmm('l‘ntn.l 15 8 0 16 ¢ 0 | pRe176 per tom f. 0. T port in-
l D. Prime qua- per cwt. cluaive of Excise duty.
1t ¥).
(§35) 24 Gauge (British 16 0 0
Prime quality.) Not avail.
(fv) 22 Gauge (British able, 168 8 0
Prime quality.)

Dr. Sir Ziauddin Ahmad: Has the Honourable Member himself or his:
office ever calculated the amount of excess profit which this company is.
making over and above the profit allotted to them by the Tariff Board?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: It will
be calculated very soon by my Honourable colleague, the Finanoce Member..

Dr. Sir Ziauddin Ahmad: I do not unfortunately possess the same
amount of material which the Honourable Member has got, but I should
like to know whether he has visualised in his mind as to the manner in
which the recommendations of the Tariff Board are being carried out?

(No answer.)

Dr. 8ir Ziauddin Akmad: I want only this simple point to be explained'
whether the Honourable Member or his Department hag ever worked out
the manner in which the recommendations of the Tariff Board are being
actually carried out, whether they are getting the profits allotted to them
by the Tariff Board, whether they are getting more or less?



o LBGISLATIVE ASSEMBLY [24tr Fer. 1940

* ‘The Honourable Diwan Bahadur Sir A. Ramaswami Mudallar: From
time to time we are watching the effect of the protective duties on certain
commodities or certain manufactures which are benefitted by the scheme
of protection.

Dr. Sir Sianddin Ahmad: This particular commodity is one of those?

s The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Yes,
1r.

IPOSTPONEMENT OF THE MENTING OF THE CENTRAL ADVISORY BOARD FYoR
A " EDUCATION.

69. *Dr. Bir Ziauddin Ahmad: (a) Will the Secretary for Education.
Health and Lands state if it is not a fact that the meeting of the Central
Advisory Board for Education was convened for 15th January, 1940, by
the Educatiomal Commissioner to the Government of India?

(b) Why was the meeting postponed?

(c) What are the reasons for not holding any meeting of the Central
Advisory Board of Education in the year 1989-40?

(d) Is the Central Advisory Board discharging the functions contem-
plateéd at the time of its reconstitution?

(e) What were the reconsiderations of the Hartog Committee about the
-Central Advisory Board?

Sir Girja Shankar Bajpai: (a) The Honourable the Chairman of the
Board did decide, in October last, that a meeting of the Board should take
wlace on the 15th and 16th January, 1940.

(b) The meeting was postponed owing to the resignation of the Minis-
tries in the majority of the Provinces. As the Honourable Member is
aware, Provincial Governments are represented on the Board by their
Education Ministers and for the annual meeting of the Board it has
always been considered desirable to secure the attendance of as many

Ministers as posgible. It is intended, however, to hold a meeting now not
later than the beginning of May.

(¢) The last meeting of the Board was held in December, 1988, and
it was decided to hold the next meeting in January, 1840, which was near
enough in point of time to retain the annual character of the meeting.
Although the Board has not met since December, 1988, its investigational
activities, which are carried out through sub-committees, have been fully
in progress.

(d) Yes.

(e) The recommendations of the Hartog Committee with regard to the
‘Central Advisory Board of Education will be found in Chapter XV, secfion
1 on its Report, a copy of which is available in the Library of the House.

 Dr. 8ir Zisuddin Ahmad: Was not any meeting of the Central Advisory
Board held in the calendar year 1989, or in the.financial year 1989-40?
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Sir Girjs Shankar Bajpal: My Honourable friend is & very fise mathema-
tician and from my answer he would have gathered :adready timt none
was held in the calendar year 1939 and as regards the financial yesr 1989-40,
it is not over yet. I cannot say whether a meeting will be ‘held or not.

Dr. Sir Ziauddin Ahmad: May I deduce from this that no meeting was
teld in the calendar year 19387 Does he contemplate sny meeting before
Mareh 1940; i not, the snswer will be nil. . '

Sir Girja 8hankar Bajpal: ] have already said that we contemplate & .
meeting not later than the beginning of May. 1t is not possible for me
at this juncture to say whether it would be feasible to hold & meeting by
the end of March next. It will depend upon the state of busiuess.

Dr. 8ir Ziauddin Ahmad: Then the reply is ““No’’. The Honourable
gentleman said that the meeting was postponed on account of the resigna-
tion of ministrics. May I deduce from that that the meetings have been
postponed indefinitely because we do not know when the Congress Mmistry
may come back to office.

Sir Girja Shankar Bajpal: I have already said that we are helding s
meeting not later than the beginning of May; independently of whether
the ministries come back or not.

UNSTARRED QUESTIONS AND ANSWERS,

WorkmvGs oF TEE Pavsunt or Waghs Adr ox RamLwivs,

33. Mr. Umar Aly Shah: Will the Honourable Member for Labour
please lay a statement of the workings of the Peyment of Wiigéh Ak on
the Railways showing inter alic the legal actions taken against the employees
for delay in payments since 1st April, 1987? o .

The Honourable Diwan Bahadur Sir A. Ramaswam{ Mudalar: The
question of publishing a Report on the working of the Payment of Wages
Act on railways is under consideration. @'With regard to the latter part
of the question, I would refer the Honourable Member to the amswer given
to Mr. N. M. Joshi’s question No. 878, on the 9th September, 1988.

REpucTioN oF ELECTRICITY CHARGES AT DELHI-SHAHDARA.

34. Mr. Umar Aly Shah: Will the Honourable Member for Labour please
state the reasons for not reducing the electricity charges for the supply to
consumers at Delhi-Shahdara, to the level of the charges paid by the
consumers .at Delhi, when the area iz under the control of the Central
Electricity Board? :

 The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
Honourable Member apparently refers to the Delhi Central Electric Power
Authority, Limited, and not to the Central Electricity Board which is
cancerned with the making of regulations and not with the supply of
electricity. = Electrical energy is supplied in De_lhi'-Shahdam by Messrs.
Martin and Company, who at present take a bulk supply from the United
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Provinoss Hydro-Eleetric Project. The town is within the ares of sypply
of the Delhi Central Bleotric Power Authority, Limited, and it is under-
stood’ that ‘the Authority will before long be in a position to give: a: bulk
supply from Delhi. - Up. to the present. conditions in Delhi-Shahdara are
tha same a3 they were bafore the Authority was established.
TR mp. i .,

ImarmnmcmcmrmmhomnTuumonm

UNDER THE CENTRAL GoOVERNMENT BY Drsteror Bosmbs mw THE

Uxtrep PROVINCES.

2 . Mr, Umar Aly Shah: (a) Will the Beer’etar?‘ for Eﬂubshcm Hegalth
#ad Land.&plmsa state the particulars of the notification under which the
Gove eneral in Couneil hag given his previous sanction for the imposi-
tion of circumstances and prcperty tax on persons serving under the Central
Government by District Boards in the United Pronnces for thoae paraons
remdtng in’ rural ares of those Boards? -

+(b) ‘Do Government propose to instruct those Boards not to assess the
pay of those persons for that tax? If nof, why not?

Sir Girja Shankar Bajpal: (a) The imposition of a tax of the nature
referred to by the Homnourable Member : does, net - r;qm the previous
‘sanction of the Governcr General in Council, .

(b) Does not arise.

IR P . .
ELEGTION :-OF_MEMBﬂ_ 8 To..TILE .PUBLIC ACCOUNTS

Ht President (The Honourable Sir Abdur Ralum) I have to inform
the Assembly that up to 12, Noan on Thursday, the 22nd February, 1940,
the time fixed for receiving neminations for the Committee on Public
Accounts six nominations were received. Subaequenf-ly two Members

withdrew their candidature. :As the numher of remsining candidgtes is
equal to the .number of vacsncies, I declare fhe following to be ‘duly

eleeted. to the Committee, ngmely:
(1), Mr. Muhammad Azhar Al,
(2) Mr. J. Ramsay Soott.
(3) Mr. Suryys kumar Bom, and "+
' (4) Bir Byed Resa Ali] Y

. THE RATLWAY BUDGET-ALIST OF DEMANDS.

... Bpoconp | Srmz
M. wﬂt (Thp Honoursble Su: Abdur Raﬁ'lm) "The House will
now deal “with the Railway Budget, Second Stage, that is, the Demands
for Grants.. In pursuance: of thg arrangement 1 announced’ yesterdav, I
underetand that the. Eurgpean Group will move their cut motion No. 46.
The Demand will. have to be moved first. )
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DemMaND No. 1—RaiLway Boarp. '

The Honourable 8ir Andrew Olow (Member for Railwa§s and Communi-
cationd) : B8ir, I move : .

“That a sum not exceeding Rs. 9,02,000 be granted to the Governor Gemeral in
Council to defray the charges which will come in ‘course of payment during the year
ending the 31st day of March, 1941, in respect of ‘Railway Board'.”

Lieut.-Oolonel Sir Henry Gidney (Nominated Non-Official) : May I ask
you, Sir, whether, after this motion is disposed of, if there is any spare
time left in the time allotted to the European Group, other Members of the
Party may bring up small cut ‘motions? '

Mr. President (The Honourable Sir Abdur Rahim): If there is time,
then the Group may move any other motion” they like. '

Lieut.-Oolonel 8ir Henry @Gidney: Thank you, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

“That a sum not exceeding Ra. 9,792,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment -during ths year
ending the 3lst day of March, 1941, in respect of ‘Railway ﬁl‘d'."

Control of Capital Ezpenditure,
Mr. T. Chapman-Mortimer (Bengal: European): 8ir. I move:
“Thet the demand under the head ‘Railway Board’ be reduced by Ras. 100.”

This question of the control of capital expenditure is for the Railways,
a8 it must be for every great industrial concern, a matter of the utmost
importance, and ome in respect of which any lack of vigilance will be dearly
bought. The problem raises large issuee, and I have no doubt that as this
debate progresses, some of these will be touched upon by other Honour-
able Members. I, for my part, shall confine myself only to two. The
first of these relates to control of expenditure in the narrow sense, that is
to say, the procedure under which and the machinery through which con-
trol is exercised by the Railway Board. As I understand the position, it is
broadly as follows. In so far as expenditure is on, for example, schools
or dispensaries and so forth, the General Managers and Railway Agents
have little or no power to sanction capital expenditure of this kind other
than expenditure which might almost fall within the category of renewals
that are charged to capital account. The amount which the Railways
may spend on this head is in fact limited to the trifling sum of Rs. 2,000.
There is, however, another and of course very much larger class since it
covers all types of capital expenditure other than the small c'lsss which I
have just mentioned, and in respect of this other class the Railway Agents
have authority to spend on any one scheme sums up to a lakh of rupees
without requiring the sanction of the Railway Board to the " detailed
estimates of these schemes. On the face of it it would 'appear that this
leads to a very considerable loophole where the control of the Railway
Board is in fact withdrawn. It is, therefore, necessary that we should
consider in some detail, so far as we can with the limited information at our
disposal, how far this procedure is sound and how far the machinery of
control may be said to provide an adequate check on any tendency t.owarc?s
exoessive expenditure on capital account likely to arise as a result of this

procedure. 32
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- There are four main stages at which ‘the smachinery af control plays its
part. The first of these naturally is the stage where the local ?way
Accounts Officers satisfy themselve§ as to the nature of the schemes and
.are also in & position to satiafy themselves as to esch dstail put before
them; that is to.say, all these schemes that come within the sum of one
lakh recaive the close scrutiny. of -these, Josal Aapounis Ofieers. Next is
‘the administrative supervision that I understand now exists, but whieh
formerly did not exist, under which the Railway Agents have to submit to
the Financial Commissioner for Railways a list of all schemes involving
not less than Rs. 20,000 and not more than one lakh that they are con-
templating .on capitel account. If the Financial Commissiopsr is
‘generally satisfied that these schemes seem on the face of them sound,
and if he is satisfied that they are reasonably necessary, he says, ‘‘you
may go ahead with these schemes and I am prepared to senotion . up to
X number of lakhs, which you may sallocate as you wish amongst the
various schemes that you have submitted.”” The Railway Agents may, for
example, have a number of schemes which in the total come to fifteen
lakhs, and the Financial Commissioner may say, I camnot give you
fifteen, but I armn prepared to give you ten lakhs.*’

Now, the Railway Agents in such circumstances have one of two alter-
natives,—either they can attempt to modify all their schemes or revise
them in such & way a8 to bring them down from filteén likhs, say, %o ten
lakhs, or they can decide, ‘‘we will go forward with some schemes and
leave others for the time being.’’ T shall refer to this point in & moment.
The third stage at which the machinery of control operates ig the stage
‘where all capifal expenditure involving over a lakh of rupees has to receive
‘the specific sanction of the Financial Commissioner and, naturally through
‘him, of the Board themselves. In such cases the total expenditure
under the various heads is subject to the supervision and examination of
the Financial Commissioner. No doubt the Financial Commissioner later
will explaim to us to what extent this scrutiny in fact takes place, that is
40 say, how 4ar he goes into detail and how far he considers that it is not
mnecessary. Lastly, Sir, the machinery of eontrol operates at the stage
when the Btanding Finance Committee for Railways receives the schemes
that ‘have been approved by the Railway Board and submitted to them for
their examination and approval. The question that we have to consider
ir whether the machinerv of control that I have very briefly outlined is
in ‘all respects adequate for the task that it has to perform. On former
.occasions we m this Group have stressed the great importance of adequate
control of expenditure,—expenditure both on revenue account and ex-
‘penditure on capital account. 'We have also emphasised how important a
patt is played in that control by an effective budgetary control,—more
particularly in the case of ‘working expenditure,—not only of expenditure
op revenue account but also of course the control that must be exercised
by ,the Government over schemes of capital expenditure. Now so far as
~the budgetary control of expenditure on revenue account is concerned, we
in this Group are satisfied that a tremendous improvement has taken place
. during the last three or four years. That improvement was commented
upon by ‘our Leader in his speech on anhother occasion and I need not say
‘more now than to repeat what he said then, that we are satisfied that the
“Government and the Railway Board are doing everything they- reasonably
«an to secure an effective control over the working expenditure’ of the
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Railways. At the same time I must frankly say that we are far from
happy over the question of the control of capital expenditure. When; for
example, the sums involved are less than one lakh, we feel that here is a
case that calls for further examination so as to decide as to whether or not
the present position is in fact satisfactory.

Now, we sll know that there are times when the Finance Member 1aay
be so comfortably well off with funds that he may say to the Railway
Financial Commissioner and to the Railway Board, ‘I am prepared to go
eady so far as my Department is concerned, and we should be prepared to
8ée you spend much more money both on eapital account and ‘an revenye
account.” Now, Bir, in such circumstances, if it again atises in the
near future and it may do,—I do not say it will, but it may—in such
cirsumstances it seems to' us that the present system under which the
capital expenditure of Railways is contrtlléed may lead to excessive ex- -
Renditure-or in some cases perhaps to ‘wasteful expenditure. Now, Sir,

have no doubt, that my Honoursble friend will reply that there is o
danger of this happening at present nor, so far as he can see, in the near
future. He will no -doubt assure us that a very strict and ‘careful controf
is now being exercised. He will dlso. tell us, I have no doubt, that the
estimates of any schemes put forward far expenditure: on capital sceount
onlm sole authority of Railway Agents are closely vetted by: his ‘own
officers and that he is satisfied that that control is effective. Bu$ I think
he will be she first to admit that no man can bind his successor and we
know perfectly well what happened in the past, and it is from that aspeot
that I feel that we ought to consider the matter now. We know what has
happened in the past and we do not want that to happen in' the future.
Let us assume that the Financial Commissioner for Railways and the
Railway Board are absolutely determined that for the present there should
be a-very strict coptrol over capital expenditiire: - T.6% ‘\ts' assume also
that every .one of his aecounts officers fully realises the importance of that
control and watches with the eyes-of a hawk over all the details of
expenditure submitted to him. With such men, I have no doubt that the:
policy now in force will continue; but we want to be absolutely -cestair
that Government fully appreciate the danger that it may. again happen:
that copital expenditure may increase unreasonably. Unfortunately, .as:
we all know and the Government of India themselves know, the present
polioy-of strict control has not always been pursued by the Government.. .
In the United Kingdom, I believe, all schemes involving a capital expen-
diture of more than £500 have to reeeive the sanction of the Boards of
Railway Companies. The reason for this is obvious. However expert the
technical men may be, however competent the expert accountants of the:
Company may be, when capital expenditure is involved, there is something
much bigger that has to be decided, viz., the aspect of general financial
policy; how that is going to be affected, for example, by the trade returns
over a certain area or the trade returns over a period, and so on. All these
considerations are matters which naturally and properly come before the
Board of Directors who vet them, whereas at the stage when they come
before the experts, be they technical experts or accountants, these men
look at the scheme solely from the technical or accounting point of view.

Now, Sir, in this Group feel that the present position in regard to
proce?izres‘: n:t'.e satisfactory. pI am not one of those who believe that the
efficiency of Railways in this country can be  achieved by hampering
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Railway Agents and tying their hands in every direction. On the con-
trary, I think there are many ways in which Railway Agents might be
freed to some extent from' hampering restrictions. At the same time the
consequences of wrongly conceived capital expenditure—and by ‘‘wrongly
conceived’’ I do not mean that it is necessarily wrong in iteelf, but it is
wrongly conceived in relation to the circumstances at that time—the conse-
quences of wrongly conceived capital expenditure are, 8o serious that, i
common with my colleagues in this Group, I feel that the existing limit of
one lakh below which the Agents have more or less unfettered control to
spend as they like, is wrong in principle. We recognise that this system
cannot perhaps irnmediately be changed and may not be susceptible to &
complete change, but at least we should like to see some modification in
it to the extent possibly of reducing the limit from a lakh to Ra. 50,000.

-Now, Sir, the other aspect of the capital expenditure to which I should
like to refer in this speech is the question of the spread of expenditure over
a period. May I say at once that we in this Group perfectly, recognise
that in order to maintain the efficiency of the railways there are certain
types of oapital expenditure that must be incurred ' 'immediately the
necessity arises, otherwise you allow the railways to g ‘below the limit of
efficiency that Government feel is the right limit. Nafurally, therefore,
in so far as that class of expenditure i8 concerned, we recognise that it is
impossible in many cases to spread it over a period ﬁ'ﬂyears: At the same
time, as the case of the rolling stock programme shoWs, ‘it is possible to
spend money over a period on a defimite plan so as to even out the heights
and the depths of the boom or depression. :

_ Dr. Sir Zianddin Ahmad (United Provinces Southern Divisions:
Muhammadan Rural): Can you give any illustration a8 to what expen.
diture should be undertaken immedisately?

© Mr. T. Ohapman-Mortimer: There may be s bridge which was swep$
away during floods and that may have to be replaced at once. Obviously,
there are heaps of cases like that and my Honourable ' friend knows far
better about them than I'do. He is on the Committee which studies these
matters. At the same time, we feel that this spread of expenditure can be
brought about to some extent and I believe I am correct in saying that the
Honourable the Financial Commisgioner for Railways and the Railway
Member themselves recognise this. and are to some extent acting upon it
now. In fact, they will probably be able to say they are now doing this to
& very large extent; but what we do want to know now is that that is Lhe
accepted policy of the Government. We should like to be re-assured that
there will b® no repetition of what happened in 1924 to 1929 end that if,
contrary to what my Honourable friend Sir Andrew Clow suggests, he is
faced with large and growing.surpluses in the coming years—I do not say
for a moment that it will be 8o but it might be— I hope the Government
of India will remember what happened on the last occasion when they had
a succession of huge surpluses from the railways. I hope that they will
give us their assurance that it is their policy to spread expenditure over a
period in such a way as to mitigate the hardship that falls on industry
and also to see that there is a curtailment of railway expenditure on the
railways themselves in times of boom. 8ir, I move.
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Mr. President (The Honourable Sir Abdur. Rahim): Cut motion moved:

* *‘That' the demand under the head ‘Railway Board’ be mdnced,‘ﬁy Rs. 100.”

Dr. 8ir Ziauddin Ahmad: Sir,’ I wish to discuss first the two points
raised by my friend, Mr. Chapman-Mortimer, before 1 come to''my own'
points.  There is no doubt a standing rule that the Agents are authorised
to sanction themselves an expenditure not exceeding a lakh of rupees and'
the Divisional Superintendents have also got similar powers of sanction’
delegated to them by the Agent. The thing that is missing, however, is
that the maximum amount which they can spend in a ‘year is mot pres-
cribed. It is quite possible that a very large contract may be split up
into smaller contracts of less than one lakh each and in that way the
sanotion of the Railway Board may be avoided. Therefore, it'is very
desirable that rules ought to be framed by the Railway ‘Board that,
though up to a particular limit they can incur expenditure without  their
previous sanction, but the total amount so spent during the whole year
should not exceed a certain amount. Thergfore, the maximum limit ought
to be prescribed. In that case, they will not be able to misuse thejr power
of expenditure as they do now. 'The second point that.is raised by my
friend, Mr. Chapman-Mortimer, is a very important point and that relates
to the supervision of the Standing Finance Committee for Railways which
is under the supervision of the Legislature. ~'We are all convinced that the
supervision of the Legislature is absolutely nominal. We will have the
guillotine on Monday and the time at our disposal is very limited. For-
merly, we used to have four days, which has now been reduced to two, $o
express our grievances.  After the guillotine, the whole budget will' be
taken as passed by this House. Therefore; our supervigion ie very nominal
and I think ‘there is something fundamentally wrong in it. . We. have
got the Financiul Commissioner for Railways. He, together with his
colleagues of the Railway Board, discusses various matters with the Rail-
way Agents and then he comes.to certain conclusions.

The budget is prepared by the Financial Commissioner in consultation
with his colleagues and the Agents and as soon as the budget is prepared,
it is laid before the Standing Finance Committée for Railways. The
manner in which the permission of this Committes is obtaided is the
same which was practised by the King of Zululand in the fourth .ceptury.
Whenever he wanted the sanction of his Ministers, he invited them to a
dinner in which he gave them plenty of champagne and at midnight he
asked them to sanction items, which related to his luxuries. Of course,
the items were sanctioned all right.  Things are not so b&d now as they
were in the time of the King Zululand, but there is certainly some
resemblance to the practices of those days. My .Honourable friend gives
8 trip to the Members of the Standing Finance Committee for Railways to
Karachi or Madras and holds the meetings of the Committee there, where
they are well fed and well looked after. He pléases thé embers in ‘this
way and he also knows fully well that he has goy the msjority in Hhis
pockets.  So, the sanction is given straightaway. 1In order to have pro-
per supervision, we should follow the practice of the Standing Finance Com-
mittes which existed some time ago and I-hope it will come into existence
very soon. ' The meetings should be held in Delhi.  Alt the Agents should
be called before the Btanding Finance Committee and they should be asked
t6 lay ‘their cases before them. - They should preparetheir own budgst
and place them before the Committee. Then, there is another thing which
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is fundamentally wrong. At the present moment, the Standing Finance
Committee is -presided over by the Financial Commissioner, It ought
to be presided over by the Member for Communications. The Financial
Commissioner himself prepares the budget and it is very desirable that
the Chairman of the Committee which scrutinises the bu?get ought to be
a person different from the parson who is responsible for the preparation
of the budget. These are the two points which I wished to mention in
connection with the speech of my friend, Mr. Chapman-Mortimer.

Now, I'wish to raise two points of my own on this motion. I should
like to begin them by reciting a small story. The story is about the
accounts prepared by an undergraduate in Oxford. The father sent this
undergraduate £100 for his pocket expenses and at the end of the term
he asked him-to submit the account. The account that he submitted was
like this: Frice of ione tie, 1s.: price of one pair of socks, 2¢. 6d.: Mis
cellaneous sxpenses; £9916-6. '

8ir, I am eertain that every person who is an expert in finance will
never asgree o this kind of acoountancy in the preparation of the budget.
Gt course, - our -acoountents here are not so bad as the undergraduate of
Oxford, but I thimk it is bad enough. Where .comparative figures from
statisique infernationale des chemins de Fer all the railways in the world
ave given and I can present the same to. my Honourable friend if he cares
to have it. .. 1 héwe got before me the expenditurs on diffgrent railways of
the world divided under various heads, that is under geperal management,
traffic, wayb and works, rolling stock, traction, etc., and the last column
in ' Miscellamecus. A good secountant cam always verify that the item
ander miscellaneous expenditure should be as low as possible and not
like thet of the Oxford undergraduate. The expenditure under miscella-
neous are : -

| T ot

to
ture.

" «Germany . . . . . . . . . Nd

Belgium Northern Railways . . . . . . 09

French.Btate Railways . . . . . . . 0-5'_"
Coming 1o the British Railways,

« Groat Western Railway . . . . . . . 651

Londonend N.E.Reilway . . . . . . . 81

Londen Midland and Boottish Railway . . . . . 3B

Amerioan Railways . R . . . . . . 101

South African Railways . . . 25"

Now what do you imagine the figures would be for Indian Railways?
An Honourable Member: Ten.

Dr. Sir Nsuddin Ahmad: Go on further: In ‘‘Indian Railways it is
25-2 per cent.”’ _

I know definitely how this 256-2 was calculated. I was rather sur-
prised myself when I studied the figures of expenditure under Miscella-
neous heading in this book on general Statistics. @~ When I read it for the
first time, I certainly thought that 25-2 under Miscellaneous should be
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wrong. I thought there seemed to be some mistake somewhere. Then
I went through very carefully and found that 25-2 was correct because
they have included'?epfeciation fund which does not éxist anywhere in the
world and for which there is no appropriate column. " They have put
this depreciation fund under ‘Miscellaneous’. I, therefare, submit, that:
the Governmemnt should minimise expenditure under the head .‘Miscella-
neous’ and they should not show all kinds of items:under this head. If
you open the budget you will find a large number of things like these,
advisory committee for railways, coal purchase, timber purchase, inspection
and so on—all these come under ‘Miscellaneous’ expendituve as if they
have come in casuslly for which there is no regular. prevision possible in
the budget. v

The next point is about capital expenditure and the manher in which it.
is spent. - But before I give my own_ arguments, I should like to read
one passage from the Retrenchment Committee’s report’ of 1981 about
capital expenditure : ' o 3

“As regards estimates, there are over & doavn imstances when astimates have beem
exceeded by over 20 per cent.—we are showing these .in italics in the statement in
%plfsndix F. We would here draw special sttention only to ‘two projects: the-

cutta Chord Railway which was oriﬁinslly estimated to cost 180 lakhs and is now
estimated to cost 320 lakhs, and the Kangra valley railway ‘which was started on an:
estimate of 134 lakhs and is now expected to cost mearly thres: creres. . .

. . The total expenditure on new constructions from 1994-25 to 1930-31 is over 42 crores,.

and it is the interest charges on this capitsl and on the capital sunk on O line
works—wliich amounts to over 105 crores in the same 'period (exclusive of 15- croses.
for the purchase of existing lines) which have contributed to & great extent to - the-
condition in which rallways find themselves at present. .'We consider that this ought.
to be a lesson to the. way Board for the future.”

I don’t kmow whether the Railway Board acted like a good boy, who-
always takes lessons from his masters or whether they acted, like a naughty
boy or a naughty boy who thinks himself to be infallible, and never takes:
any advice fromn eny person.

Now, coming to ¢apital expenditure, I ghould like to say a few points.
It is universally admitted that Indian railways are over:capitalised.  The:
oauses of over-capitalisation are many. Renewals and replacements which
ought to have been paid out of the revenue account directly or through
Depreciation Fund are now debited- to the capital account and are paid
by fresh borrowing. This system of accountancy reminds one of the
story of a person who purchased a pair of shoes for 7s. 84. and resoled
it three times at a cost. of 2s. 6d. each, claiming that the sole each time-
was better than the previous ome. He then claimed 15s. as the oapital
value of the pair of shoes. ~When asked to determine the present value
of his over-capitalised pair of shoes, he with a feeling of self-sacrifice ex-
pressed willingness to accept 11s. 8d. The same would happen to our
Railways, if their present value is evaluated. The excess ‘cupitdl will be-
treated as bad debt and the interest will be paid by the general revenues
of the country. Whether we write it off or not the burden will fall on the-
taxpayers of Indiw. Whatever may have been the system of aocountancy
in the past, it is desirable that railways should not be saddled with unneces-
sary oapital expenditure on which interest charges are paid. The principle
in future should be that all fresh expenditures yielding income should
be debited to capital account and the expenditure intended only for im-
provements but yielding no additional income should be paid out of the:
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revenue account. -_ This is the principle on which the f.uture caplth'l expen
-diture of the mlways should be regLHated

There is no doubt that the question of capibal expenditure hes never
been discussed on the floor of the. House and this is tﬁ firat time. during
the budget debate that the European Group has brought forward for dis-
cussion this particular item. I always imsisted that it is rather unfair
to pass the programme of capital expenditure by guillotine. Railway is
really a commeroial eoncern and whenever the Government borrow money
for extending business, a definite Resolution ought to bs tabled before:
the House and discussed. New expenditure to be met by fresh borrow-
ing shouid he incurred after obtaining the approval of the Legislature in
an explicit' form, Now, Sir, this method of putting in quietly—I would
use the word, stealthily—in the general budget at very énd the borrowing
acheme of capital expenditure and afterwards getting sanction indirectly
by means of the guillotine is certainly unfair to the taxpayers and unfair
to the Legislature.. In the emse of the general budget, I think they are
at liberty to drop a programme and so on, but whenever the question of
fresh borrowings cowes in, whenever we want to saddle the, future genera-
tions with interes charges, I think it is very desirable that the legislature
and the taxpayers d know very definitely what the Ggvernment are
doing. Thereiore. I should like to add to the suggestion of my Honour-
able friend, Mr. Chapman-Mortimer, that in case of g capital programme,
the sanction of the House should be obtdined explicitly by means of a
Resolution and it should nat:be included .in the hudget d at all
because thatis not regulur income and axpenditura Whenever the rail-
ways embark upon fresh borrowings for increasing their business, T think
the sharehalders—and in qur cage, shgreholders mean the taxpayers—should
be given the right to see whether these fresh borrowings are of ligitimate
character should be permitted or not.

There are a few more points, but I am afraid I have,not got the time to
develop those points. I should like to remipd my Honourable friend who
is respons:ble for the drawing up of the budget thst he should not forget
the simple arithmetic that after 1, 2 and 8, “'four’’ comes in and that
‘four’ ghould not disappear. He will say that under item 4, there used
10 be ‘refunds’ gome years a But 'refund is really & casual item. It
does not exist every year. %t. can find a place under “miscellaneous’ along
with the Sther bfg items. ' T therefore”suggest” the number 4 also should
find a place after jtem 3 and iy Hondurable friénd should not skip over
item 4 and pass on.to items, 5, 6, 7'and so on.. He can put in Inspet'blon
under this head which used to occupy a separate' heading and which is
now included in Miscellaneous. ~ "As I have no further time, I ¢annot
develop other points.” With these words, I resume niy seab.

. Mr. M. shomy (li%erar Non-Muhammadan) : Blr, T am one of those
who, according to Sir Zisuddin are casually inyited by the Ki
lzNoos of - Zululand to a dinner and called uponyt.o :rote fo{' f;le p::f
posa.ls whwh he places before us. - Let me assure my Honourable friend
that however much we may disagree with the present prosedure, the mem-
bers of the Standing Finance Committee take & good denl ot pains to
understand the proposals placed before them. .

Dr. Sir Ziauddin Ahmad: ] did not mesn any mﬂeotm: on the. mem-
bers of the Committee; I was only criticising the system.
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Mr. M. 8. Aney: I did not take it to be a serious reflection at all. But.
as I said, they take great pains to understand the propossls and make
various suggestions to improve the existing procedure which is surely un-
satisfactory. The difficulty, es pointed out by Mr. Ghapman-Mortimer,
as regards capital expenditure, is really this that there is want of adequate
control over it. The control at the initial stages to which he made refer-
ence is not, I believe, a matter to which this House can give any serious
attention. The real point which concerns this House is the form in which
the proposals are placed before the Standing Finance Committee. The
point is that under the rules there is a limit below which the Bailway Agent
does not require permission to propose mew schemes, that limit being one
lakh of rupees. Now & salutary practice has been introduced, to call from
him certain details about schemes that are above Rs..20,000 and below a
lakh of rupees. Now, we found that it was quite & commox practice with
Agents, even in regard to schemes costing more than one lakh, to split
them into different seetions and ‘put the coat of each section as below oue
lakh 8o 88 not to require the sanction of the Committee and the Railway
Board. ©° By these manipulations the Bianding Finance Committee and
the Railway Board are inot dealt with $airly, to use no stronger term,
by the Agents. This -practice’ should be stopped somehow and my
personal view s that if a limit ie to be placed as regards -sanctioning of
plans brought up by Agents, that limit should be very low and not. as high
as a lakh of rupees. It should not even be, as Mr, Chapman-Martimer
suggested, Rs.' 50,000, but should be cut down still further. As he
himself pointed out, the limit in England is £ 500, If in a country
where the Agents are trained engineers and men with great .experience
the limit is only £ 500, I do not see why Lere it should -be Rs. 50,000,
This poimt should be considered seriously by the Railway Board.

Then, there is another point.,. I agree with Sir Ziauddin that capital
expenditure is a matter which should be dealt with by this House, but,
unfortunately, under: the existing system, the capitdl programme generally
comes under, the guillotine. Even if it does not come under the guillotine
it is such a big programme that it is impossible for this House to consider
it in. detail at sll. So there should bs a committee to seriously watch
the programme of capital expenditure for the year by regularly sitting
for & number of days. Befere some.such arrangement is made I agree
that. there should be & defipite sanction of this House for a big amount that
is, to. be borrowed for carrying out that programme. . After all, by the
adoption of capital programmes, we make commitments nat for ourselves
only but for future generations who will have to bear the interest charges.
And wheén such big commitments are to be made and we want to fasten a
permanent liability upon the general revenues of the country for the
Interest charges, it is necessary that it shoiild be sanctioned by the House
after regular discussion pf the question and the expenditure -involved.
Therefore, Bir Ziauddin's suggestion to the Railwiy Boatd to bring forward
s proposal in the form of a Resolution in this House deserves careful

eonsideration. '

It is also, unfortunately, true, that we have notorious examples of mis-
caleulation of estimates in regard to capital expenditure. In the boom
vears of 1924-80 there used to be a regular programme of sanctioning 30
crores for capital expenditure on New Construction. ete. The estimates
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presented to the:Committee by the experts of the Railway Board showed.
that each project carried an interest of something like seven per cent.
minimum and they said they would be ‘able to pay so mnch for interest.
on the capital sunk and so much for contribution to ‘general revenues and
also something for the reserve fund, and so on. It was said that every-
thing was carefully ‘examined by these experts and oydinary members of
the Standing Finance Committee had to accept their advice; bub even
efore the depression years hud set in it was found that the projects were
not yielding the revenues which were expected of them and :all our suticipa-
tions were frustrated. 8o I submit that at the initial stage a very
careful examination from the finaacial. poimt of view should be made,
before matters are brought before the Standing Finance Committee for sanc-
tion. It involves technical knowledge of engimeering and the costs to
be incurred and thé Railway Board ought to have a very expert staff to
go into all these details minutely and make estimates. Of course, there
is bound. to be some difference between am estimate and the actual ex-
penditure, but that ‘should be within' & ‘reasonable marginn and not like
what. was pointed out by the Incheape Conmmittee where the sanction
was for 130 lakhs and the actual cobt was 340 lakchse. 8o, instead of paying
these experts for their mistakes for which we have to suffer T submit that
the capjtal expenditure should be properly controlled and am adequate
staff of financial experts should be available to the Financial Commissioner
and the Railway Board. © They must do their work properly. T do not
want to didelose any details of our deliberations at the meetings of the
Standing "Finance Committee here but we found that certdin mistakes
were commfitted, which even we were able'to detect, in the programmes,
but which escaped the attention of certain officets who were emtrusted with
this work of scrutinising the estimates. I can understand that in the
midst of big mass of papers things might escape their notice, but any-
how they are paid for looking into all these things. For imstance, we
found that a type of engine was shown in the estimates as costing ome:
lakh by the Agent while the same type was shown by another Agent- to
cost 1} lakhs. T can understand human weakness and the possibility of
error of all kinds, but there should be greater vigilance over these matters
by the Railway Board itself. They cannot expect the memhers of the
Standieg Finance Committee, who are after all laymen, to exercise that
kind of close financial control. The first thing required is an adequate
staff of financial experts to sllocate and exainine all these matters from
the technical and financial point of view. Secondly, the power of the
Agents to sanction certain amounts themselves must be restricted.

I do not agree with Mr. Chapman-Mortimer that the limit should be
Rs. 50,000: it ought to be much lower than that—I would like to suggest
Rs. 20,000 for any individual scheme and the total amount for which this
discretion can be used by the Agent should also be fixed for every finan-
eisl year. _ Thirdly, there is the suggestion of my Honourable friend,
Dr. Zisuddin Abhmad, that there should be some Resolution of shis House
sanctioning a loan for Capital expenditure before it is floated and before
future generations are committed to the payment of interest thereon for
a long time to come. : .

All these three points should be carefully considered by the Honour-
able Member. I whole-heartedly support the motion “moved by my friend
Mr. Chapman-Mortimer. ’ C "
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Mr, B. M. Stalg (Financial Commissiener, Railways): Bir, this question
of the control of capital expenditure can be considered from two
standpoints, first, that of the financial rules regulating the allocation of
expenditure between capital, depreciation fund and revenue, and second,
the adequacy of the machinery laid down for the examination of proposals
for capital expenditure 'prior to their sanction. If the rules regarding
allocation are unsound, then the result is over-capitalization and unduly
heavy -interest charges; if the machinery for control is inadequate, then
there may be mot only over-capitalization but definitely nugatory. expendi-
‘ture and waste. T propose to deal with these two aspects of the question
sepurately. My friend, Dr. Ziauddin Ahmad, has alluded to the former
while Mr. Chapman-Mortimer has dwelt mainly on the latler.

In regard to the rules regarding allocation, those Members of this
Houee who were members of the Standing Finance Committee and the
‘Publie. Accounts Committee in 1986 will remember the thorough examina-
tion of the rules then in force made by my predecessor, Bir Raghavendra
Rau, and the proposals he then framed. 1 do not prépose to allude to
these in great detail. The important change that was then made with a
view to the avoidance of over-eapitalization was in the allocation as between
oapital and revenue, either directly or through the depreciation fund, of
the cost of the replacement. of assets. Up'to that time on State-managed
Railways the rule was that if an asset was replaced, revenue either directly
or through the depreciation fund was charged only with the original cost
-of the asset. If the cost of replacement exceeded the cost of the original
aeget, the excess was charged to capital even when the replacement was
simply of like by like. To take an example, if the replacement of an
sgeet costing ariginally Rs. 10,000 cost Bs. 15,000, then Rs. 10,000 was
charged to revenue or the depreciation fund, and Rs, 5,000 to capital. As
the rules now stand, the whole. of Rs, 15,000 is charged to the deprecia-
tion fund—that is, aspuming that the replacement is of like by like . . . .

Dr. Sir Ziauddin Ahmad: Will you give me the date of this Public
Accounts Committee meeting?

Mr. B. M. Staig: In the summer of 1988. If, however, the new asset
represents s betterment, the assessed value of the extent of betterment
only is charged to capital. That was the important change in allocation
then effected as hetween capital and revenue. Had it been in force from
1924, it has been estimated that the capital now at charge of railways
would have been less by some 20 crores,

Another change in the rules then discussed related to the raising of
the limit of minor works chargesble to revemue and this was examined
alternatively with a proposal to create, by allocation from revenue, a
‘betterment fund from which expenditure on improvements which were not
sufficiently remunerative could be met. It was admitted that it was
Impracticable in the financial conditions then obtaining to add to revenue
charges, but the principle was accepted by the Standing Finance .Com—
mittee and the Public Accounts Committee. As the House learned in the
“Honourable the Communications Member’s budget speech, it has now
been decided that some measure of reform in this direction should be no
Tonger postponed and that revenue should make each yeer a more adequate
contribution than hitherto to expenditure on miner improvements and
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additions. We have, therefore, decided to raise on State-managed Rail-
ways with effect from ‘the Ist April, 1940, the minor works limit from
Re. 2,000 to Rs. 10,000, and this is, we feel, as far as we can go at
present. ' CoE ! '

Rl 113 . r\¢

- In this connection, I should like to refer.to certein remarks made by
Mr. Aikman in his speech on the gemeral discussion of the budget and of
the Mover of this cut motion, They reminded us of the necessity for
looking ahead to the slump that we anticipate will follow the present war
and to the desirability of avoidirg eny serious curtailment then of our
works programme both in the interests of the country as a whole and of
raillways. . Government would always be anxious to avoid any unjustifiable
addition to'cppital, but if railways prospered it might be possible,—and I
mention it only as & possibility in regard to which no commitment can be
made now—further to raise the minor works limit to, say, Re. 25,000, so
that, without adding unwisely to capital, works 'desirable, though un-
remunerative, could be charged to revenue on a somewhat more generous
scale than in the past.- Further, I need perhaps hardly say that if in the
conditions then obtaining it was practicable to carry out remunerative
works chargeable to capital economically evety endeavour will be made to
find the funds. It is, however, impossible to do more than generalize on
this subject at present. )

Allusion has also been made to the desirability, within the funds avail-
able, of an even distribution of expenditure over a series of years. There
are, as has been recognised by my Honourable friend, the Mover, some
genuinely practical digll;lties in t{e way of this. In the last decade
capitgl .expenditure has been on such very modest lines as to render this
issue hardly of any real significance. We have, however, paid regard
to it, particularly in placing an order for wagons with Indian wagon supply-
ing companies for three years. That was three years ago. We were only
precluded from taking a similar course in regard t0-the last large .order for
wagons because of the uncertainties created by the international situation
which prejudiced our chances of supply. I can assure the House that
this question of the even:spread of expenditure will not be lost .sight of.

I now turn to the machinery laid down for the scrutiny of capital
expenditure. .For this purpose, as my - Honourable friend the Mover
explained, expenditure is roughly divided into two categories; (a) schemes
inherent in and essential to railway working, relating to track, rolling
stock, buildings, marshalling yards, ete., and (b) schemes not absolutely
‘essential to railway operdtion but whieh it is desirable to provide, both
in the interest of the railway administration and of its eniployees, e.g.,
schools, hospitals and dispensaries. In regard to the latter category, as
Mr. Chupman-Mortimer 'has observed, powers are delegated to General
Managers up to the limit of 'Rs. 2,000 only. In regerd to rolling stock
chargeable to capital ‘and to the depreéiation fund,:there is no de egation
of powers at all. All expenditure of that kind .comea, up to the Railway
Board for sanction. The ‘rolling stock programme for ‘s particular vear
ie_submitted to the Board more than a vear before the year to which it
relates, ‘and is discussed with Geéneral Managers prior to submission to
‘the Standing Finance Committeé in June of the preceding veéar.. If fur-
ther changes are made-—and rome changes are uuu_elly:ine.vitéb]e'-ethey. are
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again referred to the Standing Finance Committee before the budget iz
presented. to this House. In regard to works other than those I have
ulready mentioned, all schemes above one lakh come up to the Railway
Board for administrative approval. The programme of Civil Engineering
works ‘reaches the Board early in the financia] year preceding that to which
it relates, and after examination by the Board’s experts is discussed with
the Railway Administrations during the tour which the Chief Commissioner:
and I make ordinarily in the monsoon. Any points left unsettled are fur-
ther discussed in correspondence with a view to finality being reached
before the proposals ‘are presented to the Standing Finance Committee at

the time of framing the Budget. :

In regard to schemes above five lakhs, not only is the administrative-
approval of the Board required, bub abstract gstimates have to. be framed.
and sanctioned by the Board before work is begun.  In regard to schemes:
above one lakh and not exceeding five, a rough estimate of cost and a
justification for the work, administrative or financjel, is.submitted to the
Board. In regard to schemes below one lakh, the Board after perusing
an itemised list of works above Rs. 20,000, allot & lump.sum to Rajlways
for this purpose. The sum is invariably considerably less than the 'demand
of the railway, and the Board satisfies itself generally thai the works
iternised are necessary or desirable. Residences for officers’ require the-
special sanction of the Board in every case.

In this connection, I would remind Honourable Members of the
remarks made by the Railway Inquiry Committee in regard to Capital
expenditure in psragraph 74 of their Report. Ag my friends have remind--
¢d me in the course of this debate, they alluded eritically to the heavy
capital expenditure incurred in the period 1924-29. It was after consider--
ing these remarks that the procedure alluded by the Honourable the Mover
was instituted by which an itemised list of works above Rs. 20,000 is sub-
mitted to the Board. T .should like, with your permission, Sir, to read’
to the House a portion of the further instructions we issued at that time..
These were our instrustions to General Managers of Railways:

“So far ms works within yonr own financial powers are concerned, the Railway
Board desire that in considering schemes the financial justification of which rests onm
the savings to be effected you should keep the return eof ten' per cent, suggested by
the Committde prominently in view. They recognise, however, that neither in regard”
to such.schemes nor in regard:to schemes expected to earn additional revenue can any-
percentage figure of return be rigidly adopted as.the sole criterion for sanction.
Each scheme should receive careful examination on its merits, and the Board do not
wish to fetter your discretion in the exercite of the powers delegated to you. Certain:
schemes, though essential or very desirable, cnnnot_frum their inherent nature show a
direct return on the ountlay. Where, however, this return is the predominant con-
sideration in determining whether u scheme should be proceeded with or not, you
should remember that a work which is expected to yield only a small margin of profit
over and above the present rate of Government borrowing should not necessarily be-
regarded ms remunerative. In the first place, although the present rate of Government
borrowing is low, the rate at which the Railway Departmen{ hax to pay interest to
eneral revenues on capital expenditure is an average rate worked out on borrowings
sinée 1916:17. (It amounts approximately at present to 4-75 per cent. though the
effect of the reduction in the rate of Government borrowings in recent years will
operate graduslly to reduce it.) Becondly, there is the contingent liability to pay a
contribution from Railways surplus to general revenues which under the existing
convention is assessed at one per cent. of the capital—at-charge.  Any addition to
this capital, therefore, increases this contingent liability. Thirdly, experience
shown that partly owing to the optimism of the departments submitting the schemes
and partly to unforeseen causes the realisation .not. infrequently falls. sab
short of the estimated return. The Railway Board have liftle doubt that the last
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considerstion carried substantial weight with the Railway Enquire Committee when
they made their recommendation of ten per cent.

The Railway Board also desire in this connection to emphasise the position of
the Chief Accounts Officer as your financial adviser. His work in this capacity is,
needless to say; not the rootine arithmetical check of estimates, mor the examinstion
of the iety of the allpcation, mor the question of the authority competent to
conv ial sanction (these pointa have, of course, also to be examined by him),
batolgn careful scrutiny of the justification for the emnditm proposed. Even in
cases where the return on the outlay is not the determining factor, it 1s incumbent on
him to examine and offer his advice on the general merits in the. spirit of » prudent
individual spending bis own money."

These were the instructions we issued

Pandit Lakshmi Xanta Maltra (Presidency Division: Non-Muham-
madan Rural): When was it done?

Mr. B, M, Staig: That was in February, 1988.
An Honourable Member: I suppose they are being carried out.

Mr. B. M. Btaig: I trust they are being carried out.

From the last paragraph it will be seen that the position of the Chief
Accounts Officer as financial adviser has been specially emphasised; he
and his staff are expected at the Railway headquarters to discharge the
funetions of financial serutiny which devalve on me and my staff in respect
of schemes that come before the Railway Board. I have taken repeated
opportunities in tour and by letter of laying stress upon the importance
of this aspect of the duties of the Chief Accounts Officers. There need .not,
therefore, be any serious apprehension in the mind of Honourable Mem-
bers that there is no adequate financial scrutiny of schemes in respect of
which financial power is delegated to railway administrations. The Chief
Accounts Officer is further authorised to represent to the Railway Boand in
his own language uny case in regard to which he has been unable to concur
with the views of the General Manager. While on this point I may refer
to a remark made by Mr, Aney; he slluded to a device which he suggested
was adopted on Railwaye, namely, of splitting up an estimate or rather
splitting up a large work into smell works, to avoid requiring the sanction
of a superior suthority, We have our watch dogs both in the Accounts
Department and in the Audit Department, who are expected to bring to
our notice any attempt to evade the sanction of the Board when.under the
rules that is required. Y do not think such attempts are at all frequent;

in fact T cannot remember any particular case having cortie to miy notice.
* . Bir, the Honourable the Mover of thiz eut 'motion has advocated s
reduction of the limit of one lakh shove which schemes require the admi-

nistrative approval of the Raflway Board to Re. 50,000 .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has spoken for fifteen minutes. The Chair does not know if anv
other Member on the Government side is going to reply to the debate. If
the Honourable Member’s is the main reply, he has got only five mjnutes
more. '

The Monourable Sir Andrew (low: It T speak, T shall speak withi
quarter of an hour or less. speak, I shall speak within the
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Mr, President (The Honoursble Sir Abdur Rahim): All right.

Mr. B. M. 8taig: The Honourable the Mover of this cut motion "has
advocated the reduction of the limit of 1 lakh above which schemes
require the administrative approval of the Railway Board to Rs. 50,000.
:As the House is aware from a perusal of the proceedings of the Standing
Finance Committee, this matter has heen exercising our attention. There
are not many large schemes now-a-days over one lakh to come under
the special examination of the membhers of the Standing Finance Com-
mittee, and in régard to other schémes they can only concur or otherwise
in the lump sums which are proposed to be placed at the disposal uf the
General Managers. They feel that they are virtually precluded from &
detailed scrutiny of a large part of the expenditure proposals which it is
their function to examine. 1t is this feeling, I think, Sir, which has given
rise to the desire to reduee this limit from one lakh to Ra. 50,000.

Well, Bir, I have already explained the arrangements for financial
scrutiny at the headquarters of the Railways for schemes below one lakh,
and Government are somewhat apprehensive about curtailing the powers
of the General Managers in this particular matter. It would be certainly a
measure of centralisation, whereas the general policy is decentralisation.
1t might also give rise,—and I emphasised this in my remarks to the' Stand-
ing Finance Committee,—to demands for additional staff the cost of which
may be substantial, and it may tend to create undesirable delays. On
the other hand it may prove financially advantageous in the additional
-scrutiny it will provide for new schemeg between one lakh and Rs. 50,000.
With a view to arriving at conclusions on these conflicting considerations,
Government have decided that they will make an experiment on one Rail-
way,—they have the East Indian Railway in mind,—and reduce this limit
for one year, from one lakh to Rs. 50,000.

8ir, in the course of the debate an assurance has been sought that Gov-
ernment will not repeat the policy regarding capital expenditure pursued
in the years 1924—1929. On this point, I should like ‘to tel]l the House
that the conditions of increased traffic now obtaining seem likely to demons-
trate that much of the money then spent on open line works has been a
sounder investment than it appeared to be during the years of depression
and the very modest improvement in the year or two that followed them.
Howeveér that may be, no Government can bind its successors in office,
but we can reasonably hope that those who in due course come to fill the
places now octupied by the Honourable Member for Communications and
memmbers of the Railway Board will, in embarking on new schemes, pay no
less regard than we now do, to the experience gained in the last ten
years and the weighty opinions recorded by the Railway Enquiry Com-
mittee regarding the cautious attitude to be adopted and the standards
to be kept in view.: I trust that these explanations will allay the apprehen-
'sions expressed by ‘Honourable 'Members in the course of this debate.

M. Muhammad Nauman  (Patna and ..Chota  Nagpur cum Orissa:
Muhsmmadan): In supporting the Totion. before tha House, I have same
feelings as I bad in Bimla when I was speaking on. the reporta of the
Public Accounts Committee in Beptember of 1889 and I stated that the
control of the Railway Board i neither efficient mor sufficient. This has
been’ brought out in the speech which the Honourable the Mover of the

d
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motion has dqlivered, and he pointed out that in the United Kingdom a
Limit of £500 is in vogue whereas in India it has been one lakh of rupees.
Then my Honourable friend, Mr. Aney, has expressed what the feelings of
the members of the 8tanding Finance Committee have been on this,
namely, that the limit of one lakh of rupees has been abused, and that
the General Managers cleverly divide the programmes and schemes in a
manner that even when they involve expenditure of two or three lakhs of
rupees, they separate them only to come within the limit. We have just
beard and we appreciate the explanation which my Honourable friend,
Mr. Staig, has given on the floor of the House as Fihancial Ccmmissioner.
He has certainly tried to justify the actions of the General Manugers and
he has read out a letter purporting to have been sent by the Railway
Hloard to the Agents in 1988 giving instructions on the point and he feels
that the General Managers have been acting according to the letter of
instructions issued. We have very grave doubts as to whether the agents
have gomplied with the. instructions as desired. In the concluding portion
of his speech Mr. Btaig has told us that he is prepared 4o make an experi-
ment by reducing the hmit from one lakh to Rs. 50,000 on the East Indian
Railway. I want to impress on the House that the real purpose of this
motion i8 not only to reduce the limit from one lakh of rupees to
Rs. 50,000 but actuslly to prescribe the limit for each (eneral Manager
for the whole year—I mean the maximpmm limit for capital expenditure,
although the wording of the motion is not that and it may not.appear to be
the intention of the Honourable the Mover but all the rame the House
must realise that this is the feeling on the part of the elected section of
the House. For every item I would go so far as to say that the limit
should be the same as in the United Kingdom, or say £500 which will
amount to Rs. 6,500 at the exchange rate of 1s. 6d.

The Honourahle 8ir Andrew Olow: Is that the limit of the total amount
to be placed at the disposal of the General Manager for the whole year?

Mr, Muhammad Nauman: I mean that for each item the limit should
be about £500, but the total for the year may be preacribed by the
Honourable Member and the Railway Board as they think best, it may be
tive or six lakhs or something like that a year. I have been a member
of the Standing Finance Committee for Railways for a long time and what
1 have noticed in the Committee is that each General Manager has been
spending Rs. 80 or 70 lakhs, by dividing the items cleverly so that
each item does not go to mpore than one lakh of rupees. My Honourable
friend, Mr. Staig, said that in every case the scheme has to be prepared
and a demand has to be made by the General Managers and then the
Financial Commissioner gives the sanction. Supposing the General
Manager makes a demand of Rs. 15 lakhs, the Financial Commissioner
may, after scrutiny, sanction only Rs...10 lakhs, Tut. our doubt is that
even when making the original demand the General Managers know only
too well that it will be cut down by gbout one-third and so they slways
add an excess of one-third in the original estfmate ‘for demand” That .is
the point which I want to impress o1’ the House. All these considerations
have got to be borne in mind. WHat we have noticed is that the General
Managers are behaving as autocratic Mings in all matters and they do not
considér themselves to be responsible at all to my,permwhoe\ﬁe; he may
be.  T'bey think that they osn Yehave in any way they like. T do not want

il
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to.describe all the facts in regard to their behaviour, most of them may not
be relevant on this occasion, but in this particular matter I would refer
to what I said in Simla, when spesking on the reports of the Public
Accounts Committee, namely, that the Auditor General himself fognd lot
of discrepancies in Railway Audit and said that the accounts were not
satisfactory, and that the control of the Railway Board was not efficient
and was not sufficient. That is the impression which this side of the
House as well has got. Therefore, we want to say that the powers of the
Ueneral Managers in respect of each item should be reduced to somewhere
between Rs. 6,000 to 10,000 at the highest, and that in a year they cannot
exceed five or eight lakhs of total expenses. I am not a financial expert
for Railways to offer concrete suggestions as to what should be the limit
for a year but the Railway Board, in consultation with the Standing
Finance Committee of the House, can decide what limi} should be imposed
for & year. As my Honourable friend, Dr. 8ir Ziauddin Ahinad, has very
rightly pointed out, that in matters of borrowing the sanction of this House
nust be taken by a resolution. The sanction of this House means the
sanction of the people who are the real shareholders of this company. Tt
has been said times out of number that this is & national asset worth
Rs. 750 crores. What are the shareholders getting ouf of it except further
taxation, by way of increased fare and freight, diminishing returns on their
capital outlay and practically no returns, and, further, attempts are being
made to sink more money without any return on that? That is the position.
Who are the shareholders to whom reference should be made? It is this
House alone which is competent to tell you whether you should spend
this money or not, nobody else can really be responsible for that. If the
members of the Railway Board have any sense of responsibility functioning
as they do as board of directors they should make reference to their share-
holders and then we ought to be consulted regarding the financial position,
regarding everything else, because it is our finances, it tells on us, and on
the finances of our future generations. 1 do not Want to.go further into
the subject, but I have tried to give expression .to the only thing that I
wanted to place before the House and it is this that Railway Board should
always mct on the instructions of this House. With these remarks I take
my seat.

" A few Honourable Members: Let the quesfiﬁﬁ be now put.

8ir Abdul Halim Ghusnavi (Dacca cum Mymensingh: Muhammadan
Rural): I will not take more than three minutes. After the speech of my
Houourable friend, the Financial Commissioner, I had thought that there
would be no other speech at all in this House snd that the Honourable
the Mover would withdraw his motion. But it appears that his speech has
not satistied some of us and we have heard my Honourable friend, Mr.
Nauman. My experience of 14 years in the Standing Finance Compittee
for Railways entitles me to express what I have gathered during that ex-
perience of mine. The conditions that existed in 1924 did not exist in
1984, 1988 or 1988 or 1939. Things have completely changed.” The
Honourable the Mover's complaint was that thewe was no adequate gontrol
of the capital expenditure or:other expenditure and his next *complaint
was, if I ramember aright, that the lemp sum grant of one lakh given to
the Agents or General Managers is oo big g sum and that it ought t.o.be
reduced. My _friend, Mr. James, will bear me out that the Standing
Finance Committee scrutipises every bit of expenditure and Mr. James
who dges it: very conscientiqusly would not pass .a single _qxp_engrt;}ra

' : o
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without his being satisfied, and I must give the same credit to my Con-
grese colleagues who have been on the Standing. Finance Committee.
The House can be assured that the Standing Finanee Committee takes @
good deal of care to see that the money is spent well and is not abused.
There hag been one complaint in the mind of the members of the Standing
Finance Committee for & very long time and that is this. Before I men-
tion that, I would like to make it clear here that no large expenditure is
allowed to be incurred by the Agents or General Managers without the
sanction of the Standing Finance Committee for Railways . .

An Honouralle Member: What do you mesn by “‘large’"?

Sir Abdul Halim Ghusnavi: For any expenditure which is within a
lakh the grant is there. The Financial Commissioner asks for an account
which be submits to the Standing Finance Committee for scrutiny, so
that the Finance Committee may be able to find out whether that money
was spent well or not. I believe, it was in 1987, that the Financial
Commissioner was requested to find out from the Agents or General Mana-
gers the money they spent within that limit of one lakh and how they
spent it and to bring those matters before the Standing Finance
Committee at their next meeting. My Honourable friend emphasized
that when a large amount is required for capital expenditure there should
be a Resolution in this House and this House is the proper suthority to
sanction the amount. Now, no amount ean be taken by the Railway
Board or the Railways without the sanction of this House.

An Homourable Membez: There is the guillotine on the last day.

8ir Abdul Halim Ghugnavi: Then why do you talk for hours? Then
:why don’t you shorten your speech to the point?

An Honourable Member: What about yourself?

Sir Abdul Halim Ghuznavi: Yesterday you could have finished in half
an hour but you went on with your stories after stories. You took away
all the 15 minutes. Sir, I would not take more time because my friend,
Sir Henry Gidney, is anxious to move his cut. T want to impress upon
this House that the Honourable Members should take care whom théy
elect to the Standing Finance Committee. They must elect Members to
the Standing Finance Committee on whom they have confidence. Elect
such Members as will be able to exercise complete control. 8end them to
the Finance Committee as your watch dogs, so that they will be responsible
to this House and they wﬂft&k’e account of the money spent and ‘advise as
‘to how the money should not be spent. I hope the Honourable Member
will withdraw his cut motion. '

The Honourable Sir Andrew Olow: I will only add a very few words to
what the Financial Commissioner has said. I will first deal with a
" suggestion made by Sir Ziauddin Ahmad. He suggested that the Stand-
ing Finance Committee would like to see' the Railway Managers 'with a
view to belping them with their work. Well, Bir, Railway Managers are
‘busy men. They aré going to be busier if the concession that Mr. Staig
has announced i8 to become general &nd I shall be extremely reluctant to
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take them away from their work. They have already as much as they
can manage. He paid me the compliment of suggesting that I should be
Chairman of the Standing Finance Committee.. I would remind ~him
that the Btanding Finance Committee is part of the machinery of finan-
cial check. When the other Standing Finance Committee met, it was
the Finance Member who presided over it snd not the Member asking for
the money, and in presiding over this Committee the Honourable the
Financial Commissioner is responsible to the Finance Member and not to
me. I think he will agree on reflection that that is s salutary amnf-
ment. There is only one reason why I should like to be Chairman of t
Committee and that is to find out what Mr. Nauman is doing during its
proceedings, because he seems to be quite oblivious of the fact . . . .

Mr. Muhammad Nauman: In the Finance Committee I have always
pressed that the amount should be cut down to Rs. 10,000 or Rs. 15,000.

The Honourable Bir Andrew Olow: As regards the limit of Rs. 15,000,
let me say it that I believe it would make administration almost impossible.
Whatever Mr. Chapman-Mortimer put forward as a ground for cutting
down this limit—and I admit there are arguments in favour of that—I
think he would agree that the fault of administration in this country gene-
rally is to centralise too much rather than to decentralise and that if
you put men in responsible positions you must trust them until you find
them unworthy of the trust, in which case you can replace them.

Mr. Muhammad Nauman: What about the practice in the United
Kingdom?

The Honourable Sir Andrew Olow: There you are dealing with a very
small area. The people are on the spot at headquarters. You have not
got the machinery of the Financial Commissioner there. There is, no
Standing Finance Committee and there is not the detsiled scrutiny that
takes place in the Assernbly—as to whether they appoint a Muslim Station
Master or a Hindu Station Master at such and such a station. The reason
why I wanted to be Chairman of the Standing Finance Committee is this.
Mr. Nauman seemed to be quite oblivious of the fact that & maximum
limit is fixed as to what Managers can spend. That limit is put before
the Standing Finance Committee. He will find these limits in the pink
books and these limits are fixed by the Financial Commissioner after
considering the demands from the various Railways. I hope that the ex-
periment we are going to make, and I view it with considerable misgiving,
will satisfy the Honourable the Mover of this motion.

Mr. T. OChapman-Mortimer: Sir, I beg leave of the House to withdraw
my motion.

Mr. President (The Honourable Sir Abdur Rahim): Has the Honour-
able Member got the leave of the House to withdraw his motion?

Honourable Members: Yes, yes. g

The motion ‘was, by leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands that Mr. James is going to move his cut motion No. 89.
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Vagaries of the Grand Trunk Ezpress running bstween Madras and Delhi.

Mr. ¥. E. James (Madras: Buropean): I move: .
“*That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

I am sorry to descend ffom the sublime to the ridiculous, but in case
Honourable Members of the House want to know exactly which train I
am referring to, I will tell them. It is the train leaving Madras and
coming north to Bezwada at a speed of 28} miles hour. Then, it
turns rather to the West and between Bezwada and Nagpur it travels at
the reckless speed of 25§ miles an hour. On the way fo Nagpur it reaches
Wardha where it stops for 46 minutes, which, I am credibly informed,
enable the engine driver and his cleaner to visit the Sage. Leaving
Wardha is takes a short turn to the right, which is understandable after
having left Begaon. Then it pursues its non-violent course to Nagpur,
where it pauses for breakfast, not for forty-six minutes but for about
nineteen minutes, which is bound to give every European passenger
taking refreshments a colic. Then between Nagpur and Itarsi it slows
down by half a mile an hour and only travels at the rate of twenty-five
miles an hour. At Itarsi, which it reaches in the evening, something
happens.

An Honourable Member: What is that?

Mr. ¥. K. James: ] think the engine must have an epileptic fit,-—for
after Itarsi, it travels to Delhi at thirty-four miles an  hour. Thus. it
takes forty-nine hours to do the trip between the two most important
cities in India! If lucky, it comes in at nine o'clock in the morning.
Unfortunately, luck has been out for several years past. Sometimes it is
en hour late, and sonietimes it is several hours late. I myseif have been
held up between Muttra and Delhi for hour upon hour, and have seen
trains come out of Delhi,—first of all, the Oreat Indian Peninsula Ex-
press, then the Frontier Mail, and so on. The result is that South Indian
regidents get their mail usually in the evening and occasionally even on
the following day. I understand that even when the train does arrive,
there is the most unconscionable delay between the arrival of the train
and the delivery of the mail. I have spoken about this point to Bir
Gurunath Bewoor—I am sorry he is not here—more forcibly than I can
possibly B}Jeﬂk' in the House. 8ir, this is called "‘the Grand Trunk Ex-
press’’. It is not ‘‘grand’’; it is hardly a ‘‘trunk’''—if the House saw the
rolling stock that they put on it, they would be surprised;—S8ir, I think I
have said enough to show that it is not an ‘‘express’’. Now, Sir, let me
just say & word . . . .

Sir Abdul Halim @Ghusnavi: You may hear something about the Toofan
Express| '

Mr. ¥. E. James: I am now talking about the ‘‘express’’ between the
two most important cities of India.

Sir Abdul Halim Ghusnavi: Calcutta is the most important city.

Mr. ¥. E. James: Calcutta is not India. Sir, the accommodation on
this train is the worst possible that any Railway can imagine. The last
.time I travelled on it on the way up to Delhi I was travelling in a carriage
—mind you, in a first-class carriage, and I am very glad to see that some-
one else in another place is standing up on behalf of the first-class
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passengers, for they are the Harijans of the Railways now-a-days—I was
travelling in a firet-olass carriage neither ‘door of which could I close. On
the return journey: I travelled in s first-class carriage neither door of which
could I open..

Anh Hopourable Member: How did you get in?

Mr. ¥. E. James: Well, I had to get in and out through the windows.
It took the guard, several inspectors and two of the cleaners from the
engine to open the earriage door. When I got to Delhi I eould not open
it at all. It seems to me that every Railway Administration through which
thie train passes treats this train as a Cinderella; nobody wante it.

- 'The Mbh 8ir Andrew Olow: What about the passengers?

Mr. F. E. Jumes: We did usk for a direct train between Madras and
Delhi but not for what the Germars call a ‘‘Bummelzug''—not this kind
of truncated, slow, meandering, extravagant eccentricity they call ‘‘the
Grand Trunk Express’’. i

Then, Sir, let me say a word also about the fares,—and here I am not
speaking for myself, I am speaking for a very large South Indian commu-
nity which lives in Delhi, and amongst whom are some of the most - effi-
cient and loyal servants of the Central Administration. There is no means
of getting a cheap ticket between Madras and Delhi and there i8 no return
ticket at all; they won't trust you even if you are willing to pay both
fares. My experience of Delhi is, speaking as a South Indian, that we
always do want to go back to Madras now and again, but it is very hard
that while men from Calcutta, from Bombay, from Labore and even from
Karachi get a return ticket at a reasonable concession for a month, some-
one living in Madras cannot get back without paying two full fares. This
is & matter which has been represented before to the Railway Administra-
tion and, of course, the usual reply received is that they much regret
they are unable to do anything in the matter. Sir, why, what on earth
is the use of the Railway Board if it is not able to do something in a
matter which affects three railway administrations? I would like to re-
mind the Honourable Member for Communications of the speed at which
certain other trains go. Of course, there is the finest of all trains—the
Frontier Mail whose speed 1 believe is forty-one miles an hour, but that is
a luxury train, because it carries mostly persons coming up in connection
with the Excess Profits Tax Bill. But take some of the more modest
trains,—the Great Indian Peninsula for example. That travels the
distance between Delhi and Bombay at an avetage speed of  thirty-six
miles per hour. Take some of our Madras trains. After all, we are &
comparatively agricultural province, 8o we do not expect the luxuries and
the speed which the Bombay capitalists are used to; but even our Bombay
Express from Madras to Bombay can do twenty-nine and a half miles an

hour,

Mr. N. M. Joshi (Nominated Non-Official): It comes o Bombay,—
therefore, it has more speed.

Mr. ¥. E. James: Yes, but I may inform the Honourable Member that

i in in which they
it takes less time to go back. Then take that amusi trai n
caila' ':iaeBlue Mount%n Express”. 8ir, Railway Administrations are
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fond of these high-sounding titles; but they mean nothing at all.

?:rire to speak to yogh about regmt accommodation on thut 'train; I should
shock some of you. Last time I travelled, I fell out of my bed in the
middle of the night because it sloped the wrong way. That was a minor
point. When I mentioned it to the guard, he suggésted that: I sbould
sleep on the floor. But the Blue Mountain Express does its journey st an
average spesd of twenty-nine miles an hour and that hag to-climb two- ghats
in the oourse of its peregrinations. Sir, I really think the Railway Board
ought to do something about the Grand Trunk Express. ' It is not fair to
those who go about their business between Madras and Delhi and have to
travel on that train. It is a disgrace to any Railway Administration in the
country. - Sir, what is the trouble? It cannot be with H. E. H. }h_g Nizam
through whose dominions it pssses. What is the tréuble? _Is it jealousy
on the part of the Great Indian Peninsula or reluctance on the part of the
Madras and Southetn Mahratta Railway to spend any.money or th :hle
anything but XB engines? I hope, Sir, that at least in this matter %
Railway Board will consider the needs of the people of the oldest and. mos
important presidency in India and the needs of the large, loyal and eﬁctfnt
community of South Indians in Delhi who are forced to spend, more . ban
they ought to spend whenever they go home, but who have nothing bet-
ween them and their homes but this travesty of a tran.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion :moved:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100."

Rao Sahib N. Sivara] (Nominated Non-Official): Sir, I rise to support
i this motion. In doing so, I want to point out that Mr_ James

is not alone in condemning this Grand Trunk Express. In
assigning reasons for its condemnation, I do not think I can improve upon
the strong case that he has made against the running of this train except
to point out that this train is one which does not deserve the name which
has been given to it. Almost on every point Mr. James has anticipated
every other speaker from Madras and I wish merely to add the strength
of the feeling that exists about the running of this train that arises from
its speed. I am sure every iaasenger from Madras, irrespective of the
class by which he travels or the race to which he belorigs including even
the running staff themselves, have condemned this train. Once a driver
from Delhi was complaining as to how this train had the misfortune of
being detained at a particular station for the purpose of allowing two
other trains, the Frontier Mail and the Punjab Mail, to come up to Delbi.
Perhaps that is one of the reasons that will explain the delay which Mr.
James has pointed out. It is common knowledge that when the train
reaches Itarsi, it looks as though there is no one to look after the train.
I do not know what is wrong with it. In fact, it is a train which runs in
the wilderness and gets down to Madras at any time it likes. The same is
the case with its arrival in Delhi. We, from- Madras, feel that the matter
ought to be set right so far as the .running of this train is eoncerned.  -As
a matter of fact, most of us are obliged to come round the other way.
namely, via Bombay. .

. The other point that I wish_to refer to is the provision-of smenities s0
far as this train is concerned.. Even on a branch train there ara more and
better amenities svailable. For instance, every person connected with
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the running of this train ought to be dissatisfied with it except probably
- the one lucky man, namely, the Indian refreshment room contractor, who
seems to have the monopoly of the refreshments from Wardhs onwards
right up to Delhi. At no other place can any passenger hope to get any
refreshment in time, for instance, between Bezwada and Balarsha; we
- cannot even get a decent bottle of aerated water. That is the position
with regard to this train. I, personally, think, that the timings of the
train ought to be chan%?d. This train ought to leave Delhi some time in
the morning like the Frontier Mail and reach Madras earlier and from
Madras it ought to leave in the afternoon and reach here in the afternoon.
With these words, I support the motion of my Honoursble friend, Mr.
Jumes.

- \

Mr. J. H. ¥. Raper (Government of India: Nominated Official): Sir,
this train has been a difficulty to the three Railways who operate it, right
from its inception. It started with what the Railways hoped a good omen
of being able to cater for a supposed heavy through traffic between Madras
and Delhi and beyond, but those hopes have not been fulfilled. The
amount of through traffic is very small indeed sand that has caused—and
I would say quite rightly—all the Railways not all of which are State-
Railways to endeavour to run the train to suit the various sections over
which it passes and to serve relatively short distance passengers. That
has necessitated the train running at possibly slow timings, but I do not
think the timee are quite so slow as Mr. James suggests. The average time
that he has given is, I think, 28-7 miles per hour on the Madras and
Southern Mahratta. That, actually, is not really a bad time as a through
average time, including halts. On the Great Indian Peninsula he gave,
I think, between Itarsi and Delhi 82.2 miles per hour. Both those times
do entitle the trains to call themselves Express trains. But the slow
through time, as I have gaid, is due to some extent to the two Railways,
the Madras and Southern Mahratta and the Nizam's Railways, desiring,
as far as thev can, to enable this train to serve the needs of their sections
of the through run. Then, on account of the poor patronage of the trains,
the Railways have found it necessary to improve its earning capacity by
carrying as much perigshable traffic as possible on it. That, to some
extent, is responsible for the rather long delay at Wardha station to which
my Honourable friend referred. '

Mr. ¥. E. James: The passengers are also perishable.

Mr. J. H. ¥. Raper: That is true, but some of them do not perish
quite so quickly as fruit. Then, again, at Wardha we have to change the
engine from one end of the train to the other for the train enters and
leaves in the same direction. These are some of the difficulties regarding
the timings and of the halts. .

The complaint regarding stock is rather a difficult one to meet. The
train, as Mr. James said, is really nobody's baby. The stock belongs
to the Great Indian Peninsula and the Great Indian Peninsula has no
terminal station on that run.’

Mr. ¥. E. James: It is not of the Great Indian Peninsula.

Mr. J. H. ¥. Raper: The main stock is of the Great Indian Peninsula.
I think T am correct in saying that. There are, of course, other vehicles
attached to it by other railways. This stock is cleaned at Delhi and at
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Madras and the Great Indian Peninsula Railway renews it or replaces it
when it appears to be necessary. Some time ago, complaints were
redeived but I believe none has been received of late except the ome just
made, and the condition of the stock, I can assure this Honourable
House, will receive attention.

Regarding the fares, the fact in; that tliere is no concession and_i
gather that Mr. James desires a return fare on reduced rates.

Mr. ¥. E. James: Like the one from here to Bom'bay"and other places.

Mr. J. H. ¥. Raper: There are, unfortunately, three Railways con-
cerned and it is 8 matter of difficulty to get all of them to agrée to one
particular thing, eepecially when two of them or at least onme, namely,
His Exalted Highness the Nizam’s Guaranteed Railway, may not
introduce a system of this sort generally and may decide not to do it in this
cuse. As the suggestion has been made, it will be put to the Railways,
but I cannot give any undertaking that it will be adopted.

Then, mention was made of the late arrivals in Delhi, It must be
admitted that they have been extremely bad during the last two months
and action is being taken promptly by the Railways to improve matters.
I can only express regret that the train should have been running so
badly. Unfortunately, there is not a very big gap between the arrival of
the train and the postal delivery of the mails in Delhi which arrive by
it. But we do hope to bring in the train punctually in future to enable
the mails to be delivered regularly by the twelve o’clock delivery.

Mr. H. A Sathar H. Essak 8ait (West Coast and Nilgiris: Muham-
madan): Speed up the train and bring the mails early.

Mr. J. H. Y. Raper: This train must arrive in Delhi at a fixed time.
The time of arrival cannot easily be changed. The convenience of Delhi
main station has to be considered. There are a number of other trains
arriving in the early morning. There is limited platform accommodation
and there are limited numbers of reception lines and this train must fit
in with the many other trains. I am afraid I cannot give much hope
that the train can be brought in earlier than it is at present. :

Complaint was made that there was no aerated water supply between
Wardha and Balarshah. There is actually a buffet car running between
Delhi and Balarshah, and the information that I have is that aerated
water supply is obtainable. Now that all these points have been raised,
we will endeavour to meet them and try to improve the running of the
train 80 a8 to bring it in more punctually. But I cannot guarantee that
its through run will be faster.

Maulvi Mchammad Abdul Ghani (Tirhut Division: Muhammadan):
Sir, the Honourable the Mover of this cut motion has brought to the
notice of the House some of the grievances and some of the bad condi-
tions of the travelling public on the Grand Trunk Express. I want to
add one more grievance so far as catering arrangements are concerned.
Those, who take meals in the restaurant ¢ar and are sccustomed to meat
gre not supplied with halal meat. I understand that there is provisian
to supply only jatka meat which is forbidden for the Muslims. °
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At Hohbutable Merhber: Why not become vegetarians?

Maulvi Muhammad Abdul Ghani: My friend wants the Muslims to
become vegetarians because we cannot get proper meat on the railways.
In order to travel on the Grand Trunk Express, we do not want to give
up our life long requirement and reduce our convenience.- I hope the
Railway ‘Boerd will take this point into ‘consideration and cater to the
convenience of the Muslim passengers.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100."”

The Assembly divided:

AYES 34,

Abdul Ghani, Maulvi Muhammad.
Abdullah, Mr. H. M,

Abdur Rasheed Chaudhury, Maulvi.
Aikman, Mr. A.

Aney, Mr. M. B,

Azhar Ali, Mr. Muhsmmad,

Bhutto, Mr. Nabi Baksh Illahi
Baksh, '

Boyle, Mr. J. D.

Buss, Mr. L. C.

Chapman-Mortimer, Mr. T.

Chettiar, Dr. Rajab Sir 8. R. M.
Annamalai.

DeSouza, Dr. F. X.

Eassak BSait, Mr. H, A, Sathar H.

Fapl-i-Haq Piracha, Khan Bahadur
Shaikh.

Ghulam Bhik Nairang, Syed.

Gidney, Lieut.-Colonel Sir Henry.

Griffiths, Mr. P. J.

Habibur Rahman, Dr.

James, Mr. F. E,

Lalchand Navalrai, Mr.

Maitra, Pandit Lakshmi Kanta.
Malaviya, Pandit Krishna Kant.

Miller, Mr. C. C.
Babadur, Mr.

Muazzam  Sahib
Muhammad.

Nauman, Mr. Muhammad.

Parma Nand, Bhai.

Raza Ali, Sir 8yed.

Bant Singh, Sardar.

Bpott, Mr. J. Ramsay.

8iddique Ali Khan, Khan Bahadur
Nawab.

Sivaraj, Rao Sahib N.

Umar Aly Shah, Mr,

Zafar Ali Khan, Maulana.

Ziauddin Ahmad, Dr. Sir.

NOES 32.

Abdul Hamid, Khan Bahadur Bir.

Abdul Hamid, Khan Bahib Shaikh.

Ahmad Nawaz Khan, Major Nawab
Sir. -

Bajpai, Bir Girja Shankar.

‘Caroe, Mr. 0. K.

Chambers, Mr. 8. P.

Clow. The Honourable Sir Andrew.

Dalal, Dr. R. D.

Dalpat Singh, BSardar Bahadur
'aptain,

Dumasia. Mr. N. M.

(ihugnavi, Sir Abdul Halim,

Temail Ali Khan, Kunwar Hajee.

Jawahar Singh, Sardar Bahadur
Sardar Sir.
Kamsloddin Ahmed, Bhams-ul-Ulems,

EKhan, Mr. N. M.
Kpshalpal Singh, Raja Bahadur.
Lillie, _Mr. C.J W

The motion was adopted.

Mackeown, Mr. J. A.

Maxwell, The Honourable Sir
Reginald.
Mudaliar, The Honourable Diwan

Bahadur 8ir A. Ramaswami.
QOulsnam, Mr. 8, H. Y.
Pillay, Mr. T. 8. 8.
Rahman, Lieut.-Col. M. A,
Raisman, The Honourable Bir
Jeremy. ’
Raper, Mr. J. H. F.
Ben, Rai Bahadur G. C.
Bhahban, Mian Ghulsm Kadir
Muhammad. -
Sheehy, Mr. J. F.
Sher Muhammad Khan, Captain
. Bardar Sir.
Bingh, Raja Devaki Nandan Prasad,
Spence, 8ir George.
8taig, Mr. B. M.

The Assembly then adjourned for Lunch till Half Past Two of the

Clock.
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The Assembly re-assembled after Lunch ot Half Psst. Twa: of 1 the

g;]ock. Dr. Sir Ziauddin Ahmad, one of the Panel of Chairmen, in the
air. A . .

o L [STRTREREES IS LS TR

. . Increase of Freights.

Mr. M. 8. Aney: Bir, I move: . :

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100." '

I may here have your permission te discuss the question of freights and
fares together, although my cut specially refers to freights; the arguments
I shall advence are to some extent applicable to rates wles, atid 8o the
other cut motion standing in my name, No. 7, will not be moved by me
separately. ‘

~ We have to some extent discussed this question during the gemeral
discussion of the Railway Budget because that was the most important
part of the proposals placed before us. My object in bringing this motion
now particularly is this: in the case of the Railway Budget there is one
difficulty. 'We have 'here generally the items of expenditure placed for
our vote in the form of Demands for Grants, but if there are any taxation
proposals they come along with the receipts side, and so a sepurste vote
on these taxation proposals cammot be given at all. 8o, the only way in
which we can ramse that question and call upon this House to record its
definite verdict on them i8 by moving some kind of token cut like this.
Therefore, Sir, although an indication of the views of those Members who
participated in the generdl discussion of the Railway Budget is kmown to
this House, the opinion of this House as a whole on the proposed
enhanced taxation could not be properly expressed unless some such
motion is brought before the House. My object in bringing this motion
is to give an opportunity to this House to express its definite opinion upon
the very drastic proposals of taxation which have been placed before us,
and on which the Railway Budget estimates are based.

The Honourable Member for Communications, Sir Andrew Clow, when
he was categorically interrogated by some Members of this House that
he had failed to give any reasons for these proposals, repeatedly drew the
attention of the House to certain paragraphs of his speech and said that
he had given the reasons there. Tt is true his reasons are there; but what
the Members on this side want to convey to the Honourable Member is
that those reasons do not seem to them very sound or convincing. After
all. what are the reasons he has given us for the sske of having these
additional proposals for enhanced taxation? They are two mainly: ono
is that he wants to make a little saving which he calls by the name of
building up a reserve fund: he says these are days of promperity and,
therefore, ‘lat me save something’. This saving is described by him
as an attempt to build up a reserve fund. The second reason is that he
wants to help his friend, the Finance Member. He says he wants to pay
off his obligations arising out of the Convention to the tune of four crores
odd, as has been mentioned there. These are his two reasons. I submit
that at no time has any Member ever come before this House seriously
asking the Members of this House to pay more because he wants to make
d little saving—not that he really wants money because he cannot carry
on the business—he admits that if he relies on the normal expansion of
traffic on account of war conditions now prevailing, he can make some-
thing like three crores more than his ordinary mneeds . . . . . .

. The !cnamunblo 8ir Andrew Olow: No, no. I do not admit anything
of the kind. . '



THE RAILWAY BUDGET-—LIST OF DEMANDS 481

Mr. M. B, Aney: This is what I understand from his ‘statement. He
says in this paragraph:

“Ii the ;uilwny.'i'atae wera to remain at their present level, wal'ﬁlﬁdplba that the
surplus in 194041 would amount to about three crores.”

That is eéxaotly what I wanted to convey by the observations I have
made. If he can rely upon the normal expansion of traffic; he is likely
to get something like a surplus of three crores more, but in order . . .

The Homourable Sir Andrew Olow: Not three crores more: 75 lakhs
more than the estimates.

Mr. M. 8. Aney: I am not talking of how much it is more than last
year. I am only saying that you are likely to haye a surplus of three
crores with you. That is what you say. But you really want a bigger
surplus than that: you want a surplys of eight crores and, therefore, for
the sake of getting five crores more, you are putting forward these
proposals. That is the position here. It cannot mean anything else.
This is what he plainly means. He wants five crores more.to cover the
cxtra burden to fulfil his obligations to pay one per cent. of the capital-
at-charge as well as to build up his reserve fund. Now, let us see exactly
what this burden amounts to really. The magnitude of the taxation ihat
is going to be imposed upon us caunot be properly visualised when things
are put before us in. this insipid manner, but when we look at them .in u
comparative way and compare the revenue he wants to make this year
with the averages for the past 15 years, we shall be able to realise what
it is he is going to do and what a crushjng burden it is, likely o impose
upon us on account of his new proposals. For that reason I propose. tc
draw the attention of the House to certain figures which I have collected
from the Explanatory Memorandum and the Railway Report which ha:
been supplied to us. I am only placing the figures of .grgss receipts,
earnings both from passenger and goods traffic, before this House, sc
that Honourable Membery may know where exactly we stand. The firs
quinquennium after the separation Convention was introduced will begir
with the year 1924-25 and end with the year 1920-80." Now, the average
total earnings in that quinquennium comes to 101 crores 22 lakhs, but
this evidently includes earnings from Burms Railways also. If 478 lakh:
are excluded, the average earnings will come to 98 crores 44 lakhs. That
will be the average for the first quinquennium. Remember, this is the
period which contained the peak  years for . the Railways. During thi:
period they made the largest earnings which amounted to 108 crores anc
gseveral lakhs, in the years 1928-20 and 1929-30. If we exclude the Burm:
Railways, the average for that quinquennium comes to 96-44 crores
Now, let us take the second quinguennium which begins from 1880-81 anc
‘ends with 1984-85. Here the average will come to about 88-80 crore:
including the esrnings from the Burma Railways. If we deduct from tha
figure the Burma Railway receipts, the average will some to 84.87 crores
This refers to the secand quinquennium. . Evidently this was a period o
depression; we know that. Now, we comé to the ‘third - period. The
third quinquennium has begun from 1985-86 and will énd in 1989-40, bu
as 1089-40 is not yet a complete year, I will take figures for four year

for whieh 'we haye & plete account, $hat is to say, 1985-86 to 1888-39

When I make a calculation I see that 92.5 crores is the sverage for. thes:
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four years, but if we include the figure of the revmed ashmates for the
year 1939-40 and make a calculation to find out the average for the whole
quinquennium, it will come to 984 crores average for the past five years.
I am giving these figures in averages for this reason; that when you are
thinking of impoging additional taxation, it is better that you do mot take a
view of what we have gained immediately in the preceding year but you
should take a general view of the financial position for certain years in the
pust. in a comparative way to make a guess for an estimate for some
y};earsktodcoma. It is better that you should have some general idea of
that kind. ' N

Now, what is the Honourable Member aiming at? What he is aiming
at is to get 108 crores. It means a rise of something like ten crores
on the average of the last five years. If we go by the averages instead
of going by the figures of the revised estimates which he has given for
past year, if we go by the average we have for the quinquennium, ﬁ:’. means
the Honourable Member is trying to get ten crores more from Railway
Receipts. The estimated receipts rise to 103 crores from 93 crores, the
average for the last five vears, which is nearly ten crores more, and this,
T say, smounts to more than 11 per cent. rise. That is what he is trying
to get. Naturally, he gets so much because in the goods traffic he has
really imposed an enhancement which, according to him, comes to about
12} per cent. over the prevailing level of ‘freights. That is what he
is imposing, and he will actually get an increase of 11 per cent. over the
average of the last quinquennium. In no year during the last 15 years
did the Railway receipts come to 103 crores. Even in the years 1927-28
and 1928-29 the gross earnings excluding reoerpts from Burma lines were
only 98-40 and 98.78 crores. 8ir, T submit this is a very crushing taxation
which is being imposed on the people of this country. It cannot be
supposed that the burden of five crores gan be lightly borne by the people
or that it will not have any adverse effects at all. The estimates for the
vear 1940-41 break all previous record of railway earnings by five crores.
That is & matter which this House should seriously consider before giving
its assent to the drastic proposals made by the Honourable Member.

Now, 8ir, another point which I want this House to consider seriously
is this. What will be the effect of proposals like that upon the income
of the Railwavs. I believe my friends are well aware of the steain under.
which the Railway Administrations are carrying on’their work in order to
counteract the ewil effects produced’ by ‘motor ‘competition. Ohapter IV
of this Report devotes econsiderable attention -in a number of pages to
-giving detailed information ss to the 'steps . which different Railway
Administrations have been taking in the' year 1988-89, and the manner in
which reference has been made to these steps indicates that the Railway
Agents and officers in charge of the.different Railway Administrations are
feeling that they have to make a strenuous effort to prevent the diversion
of their traffic to motor-lorries and to keep their earnings safe and to be
free from the evil effects of the motor competition. It is in paragraph 80,
at page 61 of this Report, under the Heading, Road motor eompetition.
There are many details of the steps/taken by different Railway Administra-
tions given; bub-l shall refer only to a few passages hare nmi thwe

. tinoed to make efforts to ' Brief
pnrtg:ll:ur?{'.g: almf?n hlmnﬂ t° Iris ‘respect byoo'r:mb? of tﬂe prhdﬁi‘l fiﬂqu

are given below
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. Then come the name of each railway and the detsiled steps taken by
them. I will not take the time of the House by reading out .each of the
steps which they have takem, but I am sure that they have devoted a
considerable. number of pages for a detailed description of it because they
realised the importance of the subject and the difficulties to which they
are put on account of this competition:

.t ‘“Competition fox goods traffic showed signs of increase during the year parti-
cularly in United Provinces and Ben in respect of distance through
tnﬂ'myto ::l; from the Punjab. The mmn of redeced rm between various
eentres and improvement of transport, facilities, where possible, was actively resorted
to; with verying resuits.’ o

These steps that they have taken in various places are showing results
abous which they are not yet certain as to whether by those measures
they will certainly be able to put 8 check to those ewils, I will now refer
to the North Western Railway:

‘“‘Bpecial rates based an 20 per cent. less than the ordinsry 4th class rates have
been introduced for ocotton (raw), full-pressed, from oertain stations on this railway
to Delhi, Delhi-Kishanganj, Subzimandi, Ujhani . . . A pumber of special rates
from and to certain stations on this railway have also been quoted in competition
with mq‘_tn.r’n:gort, for flour, grain, pulse and seeds common, tobacco, tea, earthen-
ware, froits dried, vegetable ghee or vegetable oil solidified, etc.” '

1 am not reading the whole of these things. There are many references
here which indicate that the competition is not merely confined to passen-
ger traffic. It has alse extended to goods traffic in many cases and they are
finding it difficult to be free from the effects of that competition and
strenuous efforte are being made. One of the ways in which they are mak-
ing those efforts is by trying to reduce the freight which they have heen
charging upon goods for long distance. Now, the administratione in their
own places ore making every cffort to reduce the rates and somehow control
the traffic and keep it to themselves, but here the Honourable the Com-
munications Member today is coming forward with proposals which mean
an increase of a flat rate of two annas in the rupee in the freight that he
is charging upon the goods. I really feel that he is not introducing these
proposals under auspicious conditions. On the other hand, they will give
a fillip to the motor competition in carrying goods also over long distances.
That is a point the net result of which the Honourable Member has not
been able to comprehend .

Mr, Ohatrman (Dr. Sir Ziauddin Ahfnad): The Honourable Member has
one minute more.

Mr. M. 8. Aney: I will bring to the notice of the House the nature of
the criticism which has been made by those who are competent to know
about these matters of trade and commerce:

" “The increase }n_.rsilway fnight will greatly affect the cotton merchants of this

i the cotton crop moves from November to May-June. During this period
ﬁr:v::i?rea::rop is sold undpnenrly half of the crop is still lying nndohvu% Ce

This -is the complaint that has been made by the Indiam-Chamber of
Commerce, Lahore, and it shows that they at least feel certain that it is
bound to affect the cotton merchants very seriously. That opinion is shared
by other chambers glso.

M. Ohstrmsn (Dr. 8ir' Zisuddii Ahmad): The Honoutdble Member's
tihe is'wp..

- e ™ ~ . -

T
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Mr. M. 8. Aney: I shall draw the attention of the House to a very
strong article that has appeared todsy in the Statesman and there is at
least one small parageaph to which I shall invite the attention of the
Honourable Member for Railways categorically. It is a very important
point which is raised in this article:

*‘Does an suppose that such a vicious lead from the Government can fail to
be follawed !y :fmtho ‘wast Btate railway enterprise puts up its prices inevitably the
prics of goods transported will be raised to tha consumer. (7Aat is g very important
point from the moral point ol view.) The cost of living will receive an impetus
to o general rise. It may not be a very large rise to begin with but the movement
will not stop, every one will soon feel a grievance and there will be s general
demand for increases in salaries and wages, -

If the railways were losing money they would have to incresss their charges and
the public wou.lg have to accept the fact. But no such valid reason is or can be
offered. The railways are doing well and expect to do better. It'is sheer gratuitons
~imflation. The public is told that the Railway Board means to mséke hay while the
sun is shining and not content with additional war dproaperity is out, as Bir Henry
Gidney unanswera) argues, 'to fiteer and #bt aside reserves for some future date
when a slump: may be encoantered.' )

What does an enhancement really mean? They find that there are war
conditions, the traffic is increasing, and the railway administration thinks,
why should they also not make a little more profit like any man in the
street who wants to make it. A direct incentive to profiteerfing, encourage-
ment to profiteering is being given by the State whose business it is to see
that undue profiteering is not resorted to in the country at a time like this.
This is the most important sspect of the taxation which the Honourable
Member should bear in mind.

Mr. Ohairman (Dr. Sir Ziauddin Ahmad): The Honourable Member's
time. is up.

Mr. M. 8. Aney: As my time is up I must wind up my remarks. I say
that railways are considered as a national asset. We are told that we
should feél proud of it, but if this national asset does not look to the
national requirements, but on the other hand, in defiance of these urgent
national requirements goes on increasing its demands on the pedple in the
form of incredsed rates and fares, there will be greater discontent and
nothing else is a greater calamity to the Government than the increase in
the volume of discontent at o time when it is fighting a big enemy outside
and when it will have to rely sooner or later upon the active support of
this country. These measures are bound to increase the volume of dis-
content and 1 am very sorry that the Honourable Mexber is not taking
into account the political consequences of a measure like this. I would
have developed that point at some length but my time is up. This political
aspect of the question ought not to have been lost sight. of in the greed for
taking a few crores more. ‘With these observations I move nyy motion for
the approval of the House. . S '

Mr. Ohairman (Dr. Sir Zisuddin Ahmad): Cut motion moved: -
'_";!_‘hgt the demand under the head ‘Railway Board' be reduced by:‘Bl; 100>
Sir Abdul Halim Ghusnavi: Mr. Chairman, the large volume of oppo-

_sition to raising the rates and fares is due te the fach that we heve found
that whenever the rates have been increased they have come to stay. The
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rates were raised in 1988, but even when good times came,—as the Honour-
able the Communications Member has said that he had been making a
profit of 8-6 per cent. for ten years and over four per cent. for the last three
{‘ears—tha rates were where they were before. That is the main grievance.
hen, a8 my Honourable friend, the Leader of the Congress Nationalist
Party, has pointed out, there are the political grounds, and on political
unds this increase is objectionable. You are setting an example to
others to profiteer, to take advantage of the position. I will only deal with
one matter, and that is the raising of the freight on coal. The Chief Com-
missioner for Railways has said :

“Two annas in the rupee on the total freight, including terminals and other such
charges, on all consignments of goods traflic, excluding coal, coke, patent fuel, . .. "

I am taking only coal. Then he goes on to say:

“The existing surcharge on coal, coke and patent fuel to be increased from
12} per cent. with o maximum of Re. 1 per ton to 15 per cent. without & maximum—
the rates prevailing in April, 1835.”

Sir, what does this mean? I will read the two speeches first and then
- I will begin commenting. This is what the Chief Commissioner
ha has said and then the Railway Member said :

“'In respect of coal we propose to raise from 1st March the existing surcharge from
12§ per cent. to 15 per cent. and to remove the maximum at present imposed on this
surcharge and from 1st November next to raise the sarcharge to 20 per cent.”

This means that although the price of coal has not gone up owing to the
war, which I shall show here on the floor of the House, very clearly, they.are
adding a cost of 124 per cent. that is, two annas per ton, and they are going
to raise it to 15 per cent. and from October to 20 per cent. The privilege
that the coal in Bengal and Bihar was enjoying, namely, the maximum of
one rupee, is to be removed. Therefore, the Bengal and Bihar collieries
will suffer much more than the other collieries. The maximum is removed.
You have to pay 15 per cent. and then later on 20 per cent. What does
that amount to—at least three annas per ton. On top of that the colliery
owners have got to pay another two annas per ton under the Stowing Act.
I doubt very much if the colliery owners will make even five annas profit
on the sale of their coal per ton and this happens at a time when the coal
trade has not yet recovered from the depression. Before I take up what the
Indian Mining Federation has said about this increase, I would place before
this House what the Honourable the Cornmunications Member said about
the Government's purchase of coal this year. He says:

*“The increase in the total figure is mainly due to the higher prices which we are
likely to pay for materials . . . ."”

He then goes on to say:

“To take one item in which the House is generally interested, the contracts for
Btate-managed lines placed with private colliery owners for next year's supplies are
for a sum of Rs, 104} lakhs which is 14 lakhs more than the contracts for the currenmt
year and represent an increase in quantity of nearly 400,000 toms.”

The Honourable Sir Andrew Olow: I do not think the Honourable
Member has read the sentence comli}etaly. In the first sentence I said the
increase is mainly due to the higher prices we are likely to pay for

materials . . . . .
- py

+
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8ir Abdul Halim Ghusnavi: I will read it again to make my point clear.
The Railway Member said this: To take one item, ?E‘irrat'v.:-lr al:l'.‘l3 he  men-
tioned that the general incroase was due to higher prices.

The Honourable Sir Andrew Olow: Quite right. ' ‘

Sir Abdul Hallm Ghugnavi; Then he says: To take one item. Am 1
correct now ? '

The Honourable Sir Andrew Olow: I think there is a passage in be.
tween which the Honourable Member is omitting, which alters the sense.
‘What I said in the middle was this ‘‘but the increased traffic for which we
have budgeted finds, of course, a reflection in expenditure in various direc-
tions'’. Then I said: ‘‘To take one item’’.

8ir Abdul Halim Ghuznavi: Let me make my point clear. You are
taking this as one instance. Am I vorrect now? '

The Honourable Sir Andrew Olow: An instence of increased expendi-
ture but not one item arising out of the prices of materials.

Mr, Chairman (Dr. Sir Ziauddin Ahmad): You do not want a certifi-
cate from the Honourable Member. You ha_d better address the Chair.

Sir Abdul Halim Ghuznavi: Sir, the Railway Member said:

“To take one item in which the House is generally interested, the contracts for
State-managed lines placed with private colliery owners for next year's supplies are
for a sum of Rs. 104} lakhs which is 14 lakhs more than the contracts for the current
year and. represent an increase in quantity of nearly 400,000 tons. The figure of
2,800,000 tons to be purchased from the market is the largest for 17 years. '

We contemplate,” etc., etc.

When one reads this without knowing fully, one feels how generous the
Railways have been to the private colliery owners. A very wrong impres-
sion is given to this House. They have not at all been generous. I will
tell you what they have done. They have been taking advantage of the low
prices of coal. That is what they have done—28 lakhs of tons to be pur-
chased, which is the largest for 17 years. Yes. Because they got the cheap
coal this vear they had to buy more and keep in stock. They will not get
it cheap later on and their own raising will not give them coal at that price.
They will have o pay higher prices for their own raising. They have got
these poor colliery owners to give them at cheap rate and on top of that
they now put on a surcharge, plus the charges on account of the Btowing
Act,—the additional surcharge by removing the maximum. That is. the
treatment they are according to the collierv owners for their kindness in
giving them cheap coal. Now, Sir, the Mining Federation sayvs that their
committee deeply deplore that the burden on the coal trade has been in-
créased from a temporary surcharge of 124 per cent. to & permanent sur-
charge of 20 per. cent. The other day when I was addressing this Houss
T pointed out the advantage that {he Honourable the Communications
Member has offered to those who want to buy coal for industries—they can
take the advantage of 15 per cent. sumhn]ge.snd,lﬂe the five. per cent.. for
the stock of coal that they buy in the slack season. My answer to that
wad thﬁt the small industries do not know what their requirements will
be in the next six months or one year or next year, that they have not got
sufficient capital to pay for the coal for one year ahead and they have not
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got the space to store the coal in their yards. Railways can do it. | With
State money they cun buy for years uhead and pay for it. Others who can
afford can buy and store it for the year, but what about the small indus-
tries? You are handicapping them. You are forcing them to lose money
because they have to pay a higher price for the coal which they may
require. v

Mr, Chairman (Dr. Sir Ziauddin Ahmad): The Honourable Member
has only one minute more.

8ir Abdul Halim Ghusnavi: Sir, I shall take only two minutes to read
out the sentence : '

“My Committee are of the opinion that extremely unmerited hardship will be
caused to the coal trade and industry as a result of the proposed increase in railway
freight which will inevitably be passed on to the shoulders of this trade by consumers
as has practically happened in almost every instance whenever any addition has been
made to the railway freight in any shape or form. The Government are aware of the
fact that the coal industry, unlike any other industry, has borne the Illl’(‘-h.ll e of
15 per cent. (reduced to 124 per cent. from April 1, 1835) since 1832, and this industry
has had to pass through a prolonged slump ever since 1925 and recovered from it for
a short period in 1937 immediately after which it relapsed into the same precarious
position as before. It may be assumed by those who have no inside knowledge of the
coal trade that its conditions have improved as a result of the war, But such assump-
tion is far from correct. The slight increase has been more than counterbalanced by
additions to the cost of production. Incidentally’’—the Committee point out—''by
far the biggest consumers of coal, namely, the Railways, have mnot in their recent
purchases, paid this year any higher price for their coal than last year; on the oon-
trary, the Committee understand that the average price paid has been lower than
that of last year.”

Sir, T appeal to the Honourable the Communications Member to re-
congider his decision so {ar, at any rate, as coal is concerned.

Mr. Muhammad Nauman: Sir, speaking on this motion relating to the
increase in freight I would be failing in my duty if I did not mention or
reiterate the views which have aiready been expressed on the flnor of this
House and on the floor of the Council of State during general discussion on
the Kailway Budget. 8ir, the feeling of discontent which has been created
in the minds of the people concerned, from Cape Comorin to Peshawar,
from the humblest man in the street to the biggest financier in the country,
does not require probably any further elucidation or reiteration of those
facts. The Government, I believe, arc aware of the agitation, of the con-
cern which people feel at the proposal which the Government of Indid
hnve made. The whole country seems to be agitated and has received the
proposal with a feeling of surprise and regret. Honourable- Members must
have noticed this feeling in the speeches of my Honourable friends in this
House and also of the Council of State. Even a nominated Member like the
Honourable Sir A. P. Patro, whose speech has appeared in the papers
today, eriticised the Government's attitude in very strong terms, and then
wa have all seen the opinions of the different trade organisations and
Chambers of Commerce which have appeared in the papers.snd I believe
the Honourable Member for Railways, Bir Andrew Clow, must be id posses-
sion of hundreds of telegrams from different organisations protesting against
this particular proposal of his. I hold here at least a few of them in my
hands and I will first read out a telegram from Rohtak:

“‘Freight r-.f.‘;-m enhancement will adversely affect Muslim traders. Muslim Cattle

ers )
, . . p2
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Then I shall read out another telegram fron: Calcutta from the: Skins
and Hides Traders Association of which I am the president:

-"Bki:lu_lnd Hxlufs tT“Idm Adnoa;t;lm{n members fful very much concerned at pro-
posal of increase of twelve and a r cent. freight will much adversel
affect Mualim merchants and tanners all og:r India.” ght will very Y

Then, 8ir, I have also telegrams from Muslim Chambers of Commerce,
from Patna, Calcutta and from many other Associations wnd I have seen
certain telegrams which have appeared in the press which are addressed
% the Government of India from the Sugar Syndicate and Syndicates of
other industrialists and I think they must have convinced the Government
of India that the feelings of the people are certainly very much against it.
As I stated that from the humblest man in the street to the biggest financier
there is a feeling of protest and opposition 1 think the tax-payers do nol.
feel that it is at all the right time when any such additional burden should
have been imposed on them. This is one instance in which I have seen
that even in the case of a surplus Railway Budget the Government want
to build up a reserve and have come out with a proposal for increased taxa-
tion on the people. I do not know whether any other instance can be
quoted. I think if that was the method of improving the budget, then it
was more necessary in the years past and the predecessor of the Honour-
able Member in charge of Railways would have had probably better justifi-
cation of bringing in that sort of proposal at that time, but they thought
that this would not be in keeping with the real spirit of nationalisation ot
Railways and did not suit the real conditions of this country, The argument
put forward in defence by Government that a surplus has to be built up when
traffic is on the increase can hardly appeal to anybody. Even when the Rail-
way Budget was a deficit one as I have stated this was not considered to be
a feasible proposition, and now, when it is a surplus Budget, to try to bring
it up from three crores to eight crores and odds is something which pro-
bably I should not think have been at all considered equitable. We find,
Sir, that no effort is made to use economy. On the expenses side, the
expenses have increased. That may be consequent on war conditions or it
may be for other reasons. but we find that the total expenditure is about
582 lakhs. No substantial effort has been made to decrease that amount.
No effort has been made to use economy in the general working of the
Railways but every effort is made to see that the so-called shareholders of
a national company of 750 crores do not get anything out of it; rather the
so-called shareholders feel that the managing agents, the Railway Board,
are anxious to rob the shareholders of the same company of which we are
considered to be the shareholders. 8ir, the Railways are said to be our
national assets worth about 750 crores of rupees and the shareholders, who
in this case are the Indian taxpayers, instead of getting any dividends, are
being penalized by a sort of forfeiture of their share money and over and
above that there are further calls being made upon them on behalf of a
bankrupt company whose liabilities are probably unlimited.

8ir, the Honourable Member in his speech stated that we can express
satisfaction that we are getting about a four per cent. dividend. Of course,
he thinks so but ke is not considering what amounts the general Budget
had to provide for in the previous years. If these figures are taken into
,consideration, I should banrly think that this statement is based on as good
mathematios as i$ should have been expected. What I feel is that we, by
buying this Railway cor;?any for such a huge amount of 750 croves,
not stand to be penalized for it. We feel that although the Railways have
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to be run on commercial lines, yet they have to be run on firss of all the
real consideration of national lines,—as this is called our national asset, and
the chief consideration is to be given to the capacity of the country itself.
I do not know whether the Honourable Member has at all examined the
position how adversely it will affect the industries of this country. In &
country like India which is so large in area and where trade centras and
ports are so distantly distributed, unless the railway freight is comparative-
ly low, probably we cannot expect to improve our industry and compete
with othet parts of the world in our export trade or even in our inland
trade.

This is the time when we can expect that our finished goods will be
able to compete with other countries of the world, such as Japan and those
other countries which are not involved in this war, particularly because it
gives us certain advantages of preparing our finished goods. With this
increase in the freight rates, however, we will probably not be in the same
position a8 we would otherwise have been for competition with those few
countries which may be left out of the war and with whom we will have to
compete. This is the position which I want to impress upon the House.
I think the Honourable Member is fully aware of the situation and knows
the feelings of the people and would probably be prepared to revise his
proposals and accept the views of this House which voices the feelings of,
the people of this country. @ We strongly protest against any increase in
the freight policy of the Government of India as he proposes to do from
the 1st of March, 1940. Of course, when I speak of the freight I also
naturally mean the fares of the passengers as well, as I have used the
word humblest man in the street, in the opening part of my speech.

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rursl): On a point
of order, Sir. I find that the cut under discussion refers to freights and
the expression used by the Honourable Member for Communications
throughout his Budget speech is ‘rates and fares’. I would like to know
whether both the words come under the category of ‘freight’.  The
practice on the Railways is that by the word ‘freight’ is meant the money
that is paid for the carriage of goods and the money that is paid for the
purchase of tickets is called ‘fares’. Are we to understand that the word
‘freight’ includes both? I would very much wish that it was so.

Mr. OChairman (Dr. Sir Ziauddin Ahmad): In technical terms, the
transport charges on goods are called ‘‘rates’’ and the transport charges
on passengers are called ‘‘fares’’, but in popular language the word
“*freight”’ includes both,

Mr. Muhammad Nauman: 8o, the ruling of the Chair is that for pur-
poses of debate we can also include ‘fares’ in freights. Up to now I
have been referring to freight chiefly. With regard to the fares also we
feel that it will be really very hard for a third class passenger, particularly,
to have to pay one anna extra on every one rupee. The reason why the
Honourable Member has made a concession to those passengers whose
fares will come to less than one rupee is due to the faot that he is afraid
that the traffic may be diverted to motor transport. . 8o, no favour is being
shown even to those people. As soon as the Motor Vehicles Aot comes
into force in 1948, we might expect even worse things. @We might expeot
that the fares will be increased to any extent. At the moment, we do
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not know what is the real idea behind it. Probably, the Government feel
a sense of security at the moment and think that the transport will not
change its line because, on the one hand, the petrol prices are increasing
and, therefore, the motor traffic will not be so cheap as the railways, or,
probably, they think that in some parts of India the Motor Vehicles Act
hag already been in force, and, therefore, the motor lorries will not be in
& very much better position to take the traffic from the Railways. But
I want to impress this on the House that we passed the Motor Vehicles
Act in order that it will do good to the country and not with the idea that
it will give a chance to the Railway Member to increase the rates of freights
and fares and eliminate all competition by legislation. That was not the
idea when we passed that Act. I do not want to lay more emphasis on
this point but I feel that the Government were not justified in making
a proposal of this kind at a time when this country feels that this increase
m freights and fares will very adversely affect the entire industry and
wade of this country. In view of the fact that we have already got
heavy taxation both in the provinces and also at the Centre and also
because no relief is to be expected by the new budget which the Honour-
able the Finance Member, Sir J. Raisman, will place before this House
in & few days, I think the Government can hardly be justified in bringing
this new taxation proposal from the 1st of March.

There is one thing more which I would like to impress on the House,
and the Honourable the Railway Member is aware of it. He is fully
conscious of the fact that there is a genuine agitation and that the industries
will be crippled down to some extent. When I say ‘crippled down’, I do
not mesn that they will immediately go bankrupt by this particular increase
in the freight. What I mean to say is that their chances of advancement
will decrease considerably and their present prospects will be marred by
this particular proposal which has been placed before this House and which
will probably be given effect to even without our sanction. That is what
I want to impress upon the Honourable the Railway Member and T do
hope that he will reconsider the situation and will accept the eut motion of
the elected Members of the House and will abandon the idea of levying
this taxation of increased rates of freights and fares.  With these few
remarks, I resume my seat.

Maulvi Muhammad Abdul Ghani: Sir, I do not want to take up the
valuable time of the House more than I can help. I was all along under
the impression that everything here was copied from the British Parlia-
ment, but I regret to say that in connection with the increase in rates and
freights the Government of India have forgotten to copy what has happened
in the House of Commons already. The other day the Minister of
Transport assured the Members of the House of Commons that he was not
going to allow the railways to impose any increase in tex on the public.
Rather, he went so far as to give them further assurance that even if
there was some justification for an increase because of the war difficulty,
it will have to be justified to the Parliament. Here, the case is quite
the reverse. They have already introduced this increase not only in the
Budget but they have issued orders to the various railway administrations to
seornmence charging the increased rates and fares from the 1st March, 1940.
‘What « regrettable thing this is. ~What is the use of this House? 1t is
al mere farce. It is simply a ceremonial thing to place the Railway Budget
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before us and to ask us to elect the membérs of the Standing Finance Com-
mittee for Railways. It is all very well to impress on the world as to how
India is being dealt with in the matter of legislation and how much liberty
she enjoys to discuss all these things. ~We have been givefl a Standing
Finance Committee but has this Committee got any control over the rail-
way finance? These very things very cleariy show how the railway ad-
ministration is run.

The Honourable Member for Communications is very fond of, strengthen-
ing the railway reserve fund. He is not satisfied with one golden egg a
day. He is expecting a surplus of 861 lakhs. Rather he wants to have
all the 829 eggs together and for that purpsse he would like to kill the
goose which lays the golden egg. This surplus of 361 lakhs is over and
above the increase in expenditure of 110 lakhs. If the new expenditure of
110 lakhs had not been incurred then the surplus would have ¢ome to 471
lakhs. I do not grudge his desire to strengthen the reserve. But I
should point out that this is not the only way of dealing with things,
There are hundred and one ways. 1 may point out some. I pointed out
in Simla Session that during 1987-88, the Railway Board had issued
708,886 free passes to the railway employees of Btate-managed Railways.
If for every free pass a sum of Rs. 5 is charged on the average, it would
have brought nearly 40 lakhs to the railway exchequer. There are only
about three lakhs of people working on the State Railways and this works
out to about two passes free for every person. The servants of other -
departments of Government are not getting these free passes. The railway
servants are getting, besides free railway passes, provident fund and
gratuity.  Provident fund is a thing which can be paid even after the
employees’ death to their heirs, whereas pension lapses with the death of
& Government servant. Tt cannot be paid after death to the heir of the
Government servant. So, in this way also the railway servants are at
& great advantage.

Mr. Ohairman (Dr. Sir Ziauddin Ahmad) : We are not now discussing
the system of free passes.

Maulvi Muhammad Abdul Ghani: I was going to point out that the
Government could stop these free passes to the railway employees and save
money thereby.

Mr. Chairman (Dr. Sir Ziauddin Ahmad): The Honourable Member
can bring out this point on the occasion of the next cut which comes off
on Monday next.

Maulvi Muhammad Abdul Ghani: The next point that I wish to urge
is that a temporary cut in salaries can be imposed in the higher grade
salaries. I have given notice of this cut, but I hardly think there will
be any opportunity to discuss it. The other point is that the Government
should control expenditure in the various branches of the Railway. 8o far
a8 the engineering side is concerned, I see there is very little control. You
will find from the budget that about 5§ crores have been allotted for the
renewsal of the track. In Simla I pointed out that under the head track
renewal there is huge wastage. The Engineering department ordered
indent for iron sleepers and just after a year, that very department declared
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them unsuitable. . On one item of ivon sleepers in 1987-88, there was &
wastage of nearly seven lakhs. If such waste is allowed to continue, how
can the admfinistration be run on economic lines? It is desirable that
the Railway Boerd should control this expenditure.  There are similar
items of expenditure which can all be classed as waste and which can be
avoided. The Railway Board do not talk in thousands, but in lakha.
They do not know anything less than lakh,.

Now, tak"mg into consideration the earnings of the varjous railways, the
State-managed railways are the worst. In the case of the FEastern
Bengal Railway and the Great Indian Peninsula, there is very little control.
Compare the earnings of the Company-managed Railways with those of the
State-managed Railways. Bengal and North Western Railway gives
about nine per cent. net dividend. The Nizam's railway gives a dividend
9 8 per cent. In the case of the Eastern Bengal Railway, it is 1.9 per
cent. and in the case of the Great Indian Peninsula, it is 3-74 per cent.
80, I submit great care and effort is required on the part of the Railway
Board to control expenditure. If only the Railway Board had taken care
of the purse, they would not now stand in need of increassing the rates
and freights. Rather they would be cgmpelled to decrease the rates and
freights. It has already been pointed out truly that the so-called exemp-
tion for third class passengerg up to 50 miles limit and also for food grain
is not at all in the interest of the rate payers, but it is in their own
interest. With these words, I urge that there is no case made out for any
increase in rates and fares.

Pandit Lakshmi Kanta Maitra: Mr. Chairman, the motion before the
House seeks to give expression to the feeling of extreme dissatisfaction of
the elected Members at the proposed enhancement of rates and freights in
connection with the Railway Budget. B8ir, to the debate, at this stage, I
feel that I cannot make any contribution. If I participate, at this stage,
it is only to join in the chorus of disapproval which has greeted the proposal
of my Honourable friend, Sir Andrew Clow. Personally speaking, I am
indeed happy that the Honourable Member for Communications made
the speech he did the other day. It is simple, noted for its clarity and
honesty, and, if I may say so, it has been able to expose the charactér of
the administration of this land in its true colours which very few of its
predecessors had been able to do. There is no platitude, there is no cant
about amenities to third class passengers, there is no hypocrisy about any
feeling for bleeding the people of this country who would he compelled to
make these contributions to the railway finances. It is all a straight
clear-cut speech : ‘“Yes, we are earning, but that is due tq war’’. There
is not even an acknowledgment for the people of this land, for, after all,
whatever may be the adventitious circumatances, it is the people af the
land who contribute a major portion of the revenue, be it in the Railway
Department or elsewhere: Well,—

“it is & dearly bought windfall and no matter whether there is any deficit or not
and no matter whether we want any money immediately for im, g the railways
grn:dti.:lewhuommoyfortbmo{{nﬂdingnp.umm
immedistely."’

This seems of the Eosition of the Railway Member.
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Bir, this year's move on the part of Government has completely upset all
natural calculations which used to be made hitherto in connection with the
annual fiscal programme of the Central Government. We heard, before
the introduction of the Railway Budget, that the railways were making
decent profits; no one could even imagine that Government, which were
not faced with any deficit in the administration of railways, would enhance
the rates and freights or take similar other measures. But, with the
presentation of the budget the country received the rudest possible shoek
as the proposal of enhancement came at a time when, according to the
admission of the Honourable Member himself, the prosperity of the Rail-
ways has been simply phenomenal . . . . .

The Honourable Sir Andrew Olow: I made no such admission.

Pandit Lakshmi Kanta Maitra: You may not have said that in so many
words, but is tantamount to it when it is said that if your anticipations
ag disclosed by the revised estimates materialised that would be the best
year in the last decade and that the income earned by the Indian railways
even during this period of depression would compare favourably with that
of any other railway system in the world. If that is not prosperity I have
yet to know what is your idea of prosperity unless, of course, you want to
take away everything and leave nothing to us. But for all practical pur-
poses, for all commercial purposes, & dividend of five per cent. or four per
cent. is more than what one can legitimately look for in the field of Rail-
way enterprises.  Sir, I do not know if this bureaucratic Government is
in its last gasp, but even then I believe this period will remain & land-
mark in the history of the administration of these decaying bureaucrats.
Between August, 1939, and before this year runs out, this Government
will leave a record in the sphere of legislation and legislation of reactionary
character and of far-reaching importance. God knows what will become
of the War but I know that as a result of this war between us and this
Government, the country will be reduced to sich a condition that it will
take vears before she may be able to stand on her legs again. There has
been the Defence of India Act of the operations of which we have slready
had the most bitter experience. @ There has been the Excess Profits Bill
which greeted this House on the very first day of its sitting; it is now
continuing its mischief elsewhere and will soon come up again to work
havoe, in full vigour. And now the Railway Budget has come and we have
seen what it has meant for us. We cannot imagine what more is in
store for us in the General Budget.

8ir, I congratulate the Honourable Member because, for the first time,
he is the man who has not indulged in any kind of hypoerisy. There
is not a word in the whole budget speech as delivered here and in the other
House about amenities for railway passengers or increased railway facilities
for the public. Yet, by this measure, Government want to earn a surplus
of 8-20 crores and build up a reserve of five crores and odd in a couple of
years.

The Homourable S8ir Andrew Olow: No 8ir, I am only estimating that
we might. have a reserve of 2,98 lakhs.

Pandit Lakshmi Xanta Maitra: A reserve of 48 lakhs only has accumu-
lated so far and in one single year it is sought to raise it to 2,98 lakhs. Is
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it & joke? In another place the matter was represented in & very nice
way. There the justification pleaded for the increase was that the inci-
dence would be of an absolutely trivial nature as compared to the all

round incresse in the price of commodities that had already taken place.

For le drawing meagre salaries of four or five thousand rupees per
month, or drawing four thousand but raised to six thousand by transfer

to some other department owing to the war, this may be a trivial matter.

But when these things will filter down through the intermediate strata

to the man behind the plough, to the man in the cottage or to the man

in the street,—have you calculated what it will mean? And is there any

indication in the whole speech that it is only a war measure and that the

reserve is really intended to the built up in this way for three or four

rars only? After all, once it is introduced it will go on for ever. Where

‘the indication given that it is a temporarv measure? You cannot do

that because you are not faced with a deficit and because you do not

make it your case that you cannot meet your ordinary expenses except by

this taxation. The argument of making hay while the sun shines does
not appeal to me. T feel that you will not be enjoying the genial sunshine

but this measure will generate a heat that will set your hay on fire. 1,

therefore, submit, Sir, that while we may not be able to do anything in

this thin House we will be failing in our duty as elected representatives of

the people if we do not tell Government outright that it is an outrage and

cannot be justified on any canons of morality. It cannot be justified on

grounds of political expediency or on grounds of sound economy. It is

an absured measure and I am sorry that such a decent gentleman as Sir

Andrew Clow should have been called upon to do this dirty piece of

work for Government.

Reference was made by my Leader to the editorial in the Statesman.
8ir, it is a treat to read Statesman of today. It is commonly believed
that the Stateaman stands in the same relation to this Government as
the London Times does in relation to the Conservative Government in
England and that what the Stateaman thinks today the Government of
India thinks the day after. Sir, there have been very few occasions on
which nationalist India could congratulate that paper and today we have
got an occasion to convey our appreciation to that paper. ndeed the
paper says that if a measure like this is certified, Government itself
deserves to be certified. But this Government know that entrenched as
they are today they cannot be certified or removed. Therefore, secure
in their position they will go on piling up legislation after legislation and
measure after measure till the last ounce of blood is drained out of the
people. I do not understand how they expect to carrv the people with
them, They are said to have made certsin exemptions in the case of
commodities which would affect the ordinary poor people. That is an eye-
wash which will deceive no one. They are making an exemption for
third-class passengers, travelling not more than 50 miles, really because
they are afraid of motor competition. - If they wanted to exemps.the ordi-
nary passengers they should have thought of the middle class people who
would be hard hit by this measure. To big cities like Calcutta, Madras,
Bo%bay. Karachi, etc,, lots of middle clags poor men gome from a distance
of 60 or 70 miles to attend their offices, or for their daily business, and
it Government had any solicitude for them they should have fixed the
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exemption limit at 70 or 75 miles. ~ This they have not done. The fact
is, they know that they have the Motor Vehicles Aect: the Provincial
‘Governments—practically all of them are under their control now. The
“regional authorities will be in the hollow of their palms : they can make
them issue any kind of license they like and, therefore, they can effectively
throttle motor competition by limiting its service to 50 miles or so or
by imposing other conditions. That is why they have put this fifty-mile
limit. As regards exemption in respect of foodstuffs and things of that
kind, they fully understand that it is necessary as they want to drain
away the provisions of my country for the purpose of the war. We see
that and we understand that and we are not fools. 'They may take these
away in anyway they like, but let them not think that they have been
successful in befooling us or that we have not been able to understand
their real motive behind these.

Mr. Chairman (Dr. Sir Ziauddin Abmad): The Honourable Member's
time is up.

1i!_'ll:ltllt Lakshmi Kanta Maitra: 1Vith these words, Sir, I support the
motion.

Some Honourable Members: The question may now be put.

Mr. T. Ohapman-Mortimer: Sir, the Mover of this motion and all the
previous speakers in this debate have ecriticised the Government for in-
creasing rutes and fares at this time. But in spite of the fiery speech of
my Honourable colleague from Bengal, I could not help but reflect on what
the Honourable the Communications Member said a day or two ago that
the criticism of this budget might be likened to the cooing of a dove. I
think that is a correct statement of the case, because as I listened to
speaker after speaker this afternoon I listened and waited in vain to hear
any one really stress the point when he came to this question of discussing
why the rates and fares had to be increased. That point is the quite
simple one which the Honourable the Communications Member made in
his original speech, namely, that somehow or other the railways have got
to meet their contribution of one per cent. of the capital at charge and
produce revenue for the Central Government at least to that extent. To my
mind, that is the overriding consideration in passing any judgment en this
decision of the Railway Board. They need, in respect of last year, 90
lakhs, which they failed to pay, and in respect of this year a contribution
of 441 lakhs; and in order to do that it has been suggested that they should
raise the rates. It has been said that instead of raising the rates Govern-
ment might have found money by juggling in some way with their esti-
mates in other directions. It was suggested, for example, that if Govern-
ment had not been so conservative in their estimate of returns from
increased traffic, they would have got all the money they wanted.

[At this stage, Mr. President (The Honourable Sir Abdur “Rahim)
resumed the Chair.}

I noticed from the Honourable Member’s speech that he budgeted for
no less than 75 lakhs from increased traffic in the- coming - yesr, aq_d I
suggest that so far from being a conservative egtimate he is perfectly right
in saying that that is a figure that may not be reached in fact. Bovernment
have also to consider the fact that with increasing traffic on the railways
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they get higher working costs; and though their receipts might go up, so
also would their expenditure go up. Further, the Communications Member
stressed, and quite rightly stressed, the very great uncertainty in regard
to the coming year. Nobody knows how this eountry’s trade is going to be
affected in the coming year; and, in consequence, it must have been
extremely difficult for the Honourable Member to arrive at an estimate
of his revenue from railways which will be anything like correct. He,
therefore, verv wisely proposed that in spite of the hardship that must
be caused (and obviously increased rates will be some burden)—in spite of
that he deeided on this grave step and I believe he was right in doing
ao.
B T have referred to the burden which incressed rates will cause. Un-
doubtedly there are cases where as a result of rates going up business may
be affected; but the Honourable Member has made a very clear promise,
that if that was the case and if traffic suffers as a result, these new rates
would be carefully revised and reductions made where it seemed necessary. I
believe the right attitude for this House to adopt at this stage is to
remember that promise and to watch progress and see whether it is neces-
sary to make representations at a later stage to the Honourable Member.

Then, in regard to one very large and important class of traffic, they
are to be exempted entirely—I refer, of course, to the exemption accorded
to agricultural products. These are to be exempt and I think we ought
to congratulate the Honoursble Member on that decision. If Honourable
Members will turn to the speech of the Honourable the Com-
munications Member on that point, they will find he said with
regard to this exemption that he could not promise that it would continue,
if for any reason railway working costs rose, or, alternatively, if their
revenue were to fall. At the same time I feel sure that it must be present
in my Honourable friend's mind that railway traffic with these increased
rates may be affected by road competition. I have no doubt at all, after
the part he played in piloting through this House the recent Act legislating
for motor vehicles, that he has had this before him. I hope that he will,
wherever he sees that railway traffic is affected by road competition, at
once give effect to what he promised to do in paragraph 20 of his Budget
speech. .

There is one class of commodities which I should like to refer to
porticularly—I refer to coal. Coal affects every industry in this country
and naturally it also enters very largely into the cost of production. For
people who are upcountry and at a long distance from the ports, if they
have to pgy more for their coal than they could reasonably afford to pay,
it is perfectly obvious that they will suffer; and in South India, particularly
at this time where owing to shipping difficulfies the cost of conveying coal
there makes a particularly large item in their costs, it is practically certain
that traders will suffer. I hope therefore that the remarks of my Honour-
able friend, Bir Abdul Halim Ghuznavi, will receive the attention that I
feel they deserve. In this connection also we have to remember that the
original propossl to fix a maximum rate for traffic going over fifty miles
har now been abolished and that, that privilege has been withdrawn.

From a general point of view, however, T cannot but feel that the Hon-
ourable the Comumnications Member has done the only thing he could,
unpleasant as that decision must have been. He knows perfectly well
that to increase rates, as to increase the price of any commodity, must
affect 'those who have to pay the price. TEe United Kingdom case is no
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parallel whatsoever as the railways there are private orgsrieations and do
not pass on their surplus revenues to the State.

1n conclusion, I should like very briefly 4o eay = word about the
Btatesman's leading article today, since that leader has already been quoted
with approval by the Honourable the Mover. The more I oted upon it
the more I thought what a remarkably appropriate title it had: that title
is *‘The Wrong Angle'’. If ever I read an article that got the subject from
the wrong angle, that was the Statesman’s article of this morning. It was
one of the most unsound pieces of reasoning that I have ever read anywhere
and I take this opportunity to say that I entirely disagree with it. Bir, I
oppose the motion. '

A few Honourable Members: Let the question be now put.

The Honourable 8ir Andrew Olow: Sir, I hardly needed the fiery elo-
quence of my Honourable friend, Mr. Nauman, and my Hon-
ourable friend, Pandit Lakshmi Kanta Maitra, to convince me
that nobody likes paying more either in the way of fares or in the way of
freights and that, in particular, the poor man who has to travel by train
will in some cuases feel this burden. Nobody likes putting burdeng on
anybody and there is nothing that 1 should like better than to stand up
and say that I am in a position to make glorious concessions all along the
line. I would ask the House to believe that if we in Government have to
take what is undoubtedly an unpopular line on this occasion it is only
because we feel that it is fully justified.

My Honourable friend, Sir Abdul Halim Ghuznavi, with his usual
solicitude for the coal industry has put the case for that particular com-
modity. I recognise frankly that coal stands in a slightly different position
from most other commodities, it is precisely for that reason that we have
treated it with tenderness. Actually, for the next eight months, the freights
will be no higher than they were, they will be exactly the same as they were
prior to 1985. And if my memory serves me rightly, first class coal which
is now selling at Rs. 5 then fell below Rs. 8 a ton at the pit’'s mouth. Then,
there huve been several references to what I can only describe as an extra-
ordinary article in one of our leading dailies. I entirely agree with my
Honourable friend, Mr. Chapman-Mortimer, in fact, the article made me
blink and I began to wonder if all the economics that I had been taught
were completely wrong and I rushed round this morning to various persons
more skilled in the art than myself. They assured me that I had not
gone mad but the article had gone astray. I am warned that this is the
“*beginning of inflation’’. The word ‘‘beginning’’ was sufficiently surprising.
When I had given the House the other day particulars of the comparison
between the rates we are imposing and the rise in prices which hag accrued,
when I had pointed out that on most commodities the rise in prices is
perhaps 80 to 40 times more than any rige that can take place.as a result
of this increase, when on cotton it was perhaps more than 100 times and
on jute perhaps more than 200 times—the word ‘‘beginning’’ rather struck
me as & ourious word. But the word that really staggered me was the
word “‘inflation”’, I h“hee slwa)il thought sh;aﬂiﬁwhen {fou ta}l::d a:sy the

rchasi wer from the people you are ng. we een in-
g;“ingm&.p;mmsng power of the people I think it might really have
been described as inflation. Those who in my experience feel most bitterly
on the subject of these increased rates are precisely the people who hoped
that inflation was coming and are accusing me of having deftdfed ‘the
market to some extent. :

4 ru
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Mx, F. E. James: Perhaps it was a misprint.

The Honourable Sir Andrew Olow: However, if the newspaper in
question is so afraid of inflation, it will doubtless recognize that the efforts
of my Honourable friend, the Finance Member, and his Excess Profits Duty
give a turn in the opposite direction.

‘To cbme to the more fundamental question, I suggest seriously that
those who attack the increase in freights have got three questions to answer
and that no serious attempt has really been made to answer any. I would
say that the first question is this. Shall we once more default on our
obligations to the taxpayer? I am told all over the place for the last ten
years the railways have been making money, and I admit by using the term
surplus we have possibly been conveying a misleading impression, As this
House knows, it is its own decision that by way of recognising that the
State which owns the railway should derive some advantage therefrom we
should pay one per cent. on our capital less the loss on strategic railways.
In no recént year have we managed to do that. In every recent year there
has been not a surplus but a deficit when you sllowed for that charge. In
avery recent year we have been adding to the debt that is accumulating
againgt the railways, a debt which by the kindness of this House we have
been excused from paying for the time being. Is it seriously suggested that
at this juncture when the need of the taxpayer is great we should once more
default, that I should go once more to the Finance Member and say, “‘I
am very sorry. I cannot pay my debt this year. Would you just mind
letting me off and adding it to the amount that is rising against me?"’ I
havo seen nowhere any attempt to answer that.

Then, the next question which arises is, if we are to make a real surplus,
in other words, if we are to meet our obligation, can we raise the money
otherwise? I have seen only one attempt to answer that and it is an extra-
ordinary letter issued by the Federation of Indian Chambers to the press
and I think to a number of Members of this House. They answer the
question apparently in the affirmative. I will explain why T say
‘appsrently’ later. They say:

“The Committee, therefore, hold that the expected surplus for 1840-41 put forward
by the Railway Member on the basis of existing railway charges does not appear to
be a fair estimate, and it can safely b:{put at a figure higher than Rs. 3 crores. The

Railway Member admits that in view of the prospects of an enormous increase in the
goods traffic, the railways can look forward to a prosperous pegiod during the duration

of the war.”

T admitted nothing of the kind and nothing resembling that. But when
I noticed that after I made a denial in this Houge it was repeated in a
prominent paper in a leading article next morning.. They go on:

“Tt is, therefore, reasonable to assume that the existing rates and fares would

yield a larger revenue as a result of the exfncud increase in the total turnover
of business and thus enable the railways to fulfil their obligations in respect of their

contribution to the general revenue and contribution to the railway reserve fund.”

That, 8ir, is optimiem in excelsis. I am expected to get four to five
crores more by extra traffic than the ‘estimate I have framed in the budget,
and, of course, extrs traffic means extra expenditure so that the estimate
is even more optimistic than it seems. The only reason I used the word
“‘apparently’” earlier was because on the mext page the Federation went:
ontosay. ... e ' g

_ Maulana Zatar All Khan (Eest Cantral Punjsb: Mubammadan): Tou are
strangling the export trade of India by enhancing the rates.



' THE RAILWAY BUDGET—LIST OF DEMANDS 649

The Honourable 8ir Andrew Olow: On the very next page the Committee

goes on to say:

“The Committee feel that the decision of the Government' to .impose ‘hisaddibional
burden is based upon an unduly optimistic view of the present situation.”

I must Jeave the Federation to answer their own dilemma, but I suggest
that the only effort I have seen to answer the second question in the aﬂ:’lr

maotive is a complete failure.

Then, the third question remains, and that is, if I do not_provide,the
Finance Member with this money, if I do not provide the taxpayer ‘with

this money, are there better means by which it can be provided

If there

are, the House will doubtless tell the Finance Member the altematlves

after he has introduced his own budget.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the demand under the head ‘Railway Board' be reduced by Rs. 100.” .-

The Assembly divided:

AYES 1b

Abdul Ghani, Maulvi Muhammad.

Abdur Rasheed Chaudhury, Maulvi.

Aney, Mr. M. 8.

Azhar Ali, Mr. Muhammad,

Bhutto, Mr. Nabi Baksh Tllahi
Baksh.

Essak Sait, Mr. H. A. Sathar H.

Ghlasuddln Mr. M.

Ghuznavi, Sir Abdul Halim.

Lalchand Navalrai, Mr.

Maitra, Pandit Lakshmi Kanta.

Malaviya, Pandit Krishoa Kant.

Nauman, Mr. Muhammad.

Parma Nand, Bhai.

Raza Ali, Slr Byed,

Sant Singh, Sardar.

Biddique Ali Khan, Khan Bahadur
Nawab. '

Umar Aly Shsh, Mr,
Zafar Ali Khan, Maulana,
Zisuddin Ahmad. Dr. Bir.

NOES ¢5

Abdul Hnmld Khan Bahadur Bir.

Abdul Hamid, Khan Sahib Shaikh.

Ahmad Nawaz Khan, Major Nawab
Sir.

Alkmnn,SMrG Shank

Bajpai, Bir Girja ankar,

Bolypl:, Mr. J. l!)

Buss, Mr. L. C.

Carce, Mr. 0. K.

Chambers, Mr. 8. P.

Chapman-Mortimer, Mr. T.

Chettiar. Dr. Rs]nh Sir 8. R. M.
Annamalai.

Clow, the Honourable Sir Andrew.

Dalal, Dr. R. D. _

Dalpai. Singh, Sardar Bahadur
Captain.

DeSouza, Dr. F. X.

Dumasia, Mr. N. M.

QGriffiths, Mr. P. J.

Ismail Ali Khm Kunwar Hajee,

James, Mr.

TJawahar Bingh, Sardar Bahadar
Sardar Bir. .

Kamaloddin. Ahmed, Shams-ul-Tema.

Ehan, Mr. N. M.
Kushalpal Singh, Rqs Bahadur.
Lillie, Mr. C. J. W.

The motion was negatived.

Mackeown, Mr. J. A.

Maxwell, The Honourable Sir
Reginald.

Miller, Mr. C. C.

Muazzam  Sahib  Bahadur, Mr,
Muhammad.

Mudaliar, The Honourable Diwan
Bahadur Sir A. Ramaswami,

Ogilvie, Mr. C. M. G.

Oulunam, Mr. 8. H. Y.

Pillay, Mr. T. 8. 8.

Rahman, Lieut.-Col, M. A,

Raisman, The Honourable Sir
Jeremy.

Raper, Mr. J. H. F.

Bcott, Mr. J. Ramsay.

Sen, Rai Bahadur G. C.

Shahban, Mian Ghulam EKadir

Sheehy, Mr. IL'F

Sher ~ Muhammad Khan, Captain
Sardar Sir. .

Bingh, Rwja Devaki Nandan Prasad.

Bivaraj, Rao Sahib N.

Spanee, Sir George.

Btaig, Mr. B. M.

Zafrullah Khan, The Hmoun‘blo Bir

" Mu ad.

o



LEGISLATIVE ASSEMBLY [24Ta FEp, 1940
Grievances of Railway Employees.

Mr. N. M. Joshi: Sir, I move:
"That_the demand under the head ‘Railway Board' . ..,

Sir Abdul Halim Ghuznavi: Sir, he has to move this at half-past four.

Mr. N. ! Joshi: No, no, I have to move this &
have already lost five minutes. " 8 & quarter past four. I

3

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member can go on.

Mr. N. M Joshi: Sir, I move:
“That the demand under the head ‘Railway Board’' be reduced by Rs. 100.”

As I have stated in the list of motions, my object in making this motion
is to draw the attention of the Honourable the Communications Member
to.the grievances of the railway employees. In dealing with these griev-
ances, I shall first mention a few grievances of some particular classes of
railway servants in order to show to the Honourable Member in charge that
there i8 need for watchfulness on his part and also on the part of the House
if we are to protect the interests of all railway men in India. Later on
I shall deal with certain general grievances of railway men and also the
policy of the Government of India in treating their employees. In dealing
with particular grievances, I should like to point out to the Honourable
Member for Communications that on the Great Indian Peninsula Railway,
the railway administration is proposing that there should be central control
of some of the power stations between Kalyan and Igatpuri and Kalyan
and Poona. This centralisation is resulting in retrenchment of about twenty
people. I do not know the exact number, but the Honourable Member may
be able to find it out. This scheme of centralising power control between
Kalyan and Igatpuri and Kalyan and Poona by converting existing subs-
tations as centrally controlled is doubtful of success, but I am not an elec-
trical engineer and I cannot say with certainty whether it will fail in its
object or not. But what I am certain about is that this scheme is going
to result, in some of the workers employed in this department losing their
jobs. The Government of India, I am told, are trying to find employment
for the men who are going to lose their jobs. Unfortunately, what they
are proposing is that people who are now getting between Rs. 150 and
Rs. 215 are going to be provided with jobs on Rs. 60 rising to Rs, 00. I
think, Sir, it is not right that the Government of India should deprive these
people of their jobs. They should try to find out suitable jobs for these
people. I am told that most of these people, or perhaps sll of them have
served the Railway for more than ten years. They are all well qualified
people, some of them have passed through the Victoria Jubilee Technical
Institute, and some have passed through the engineering college. It is
very wrong on the part of the Government either to send them away or even
to offer them much smaller jobs. I want, Sir, the Honourable Member to
make en inquiry into the grievance of these people and see thab justice is
done and that these peopls are not deprived of their maintensnve, and

(650 )
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when suitable jobs are foupd for them, they should be provided with suit-
able jobs and not jobs which these men may find it difficult to take or
even if they take them in despair, they should be provided very soon with
suitable jobs where they will not be asked to make any sacrifices,

There iz another grievance which really arises out of this grievance
which I would like to place before the Honourable Member for Communica-
tions. That grievance is this, that when Government makes retrenchment
in the personnel of the Railway Administrations, they either discharge
people or sometimes offer them smaller jobs, or to use the technical langu-
age, they demote men. The Railway Board have followed ecertain policy
in dealing with demoted men whenever retrenchment is effected. They
have laid down that when a man is demoted he should be put at the top
of the grade to which he is demoted, so that when there is an opportunity
of promotion, he should get it. I think that is the polisy of the Railway
Board which has been laid down in & communique. They say that the
demoted employees will—

“rank in seuniorily above men holding similar posts drawing the same rate of
substantive pay as that allowed to them on reversion and will, subject to continnéd
efficiency be considered, when a suitable opportunity offers, for promotion to the class
of grade in which he was formerly employed or to a post of equivalent or lower rank.” . .

T do not wish to refer to all the rules regarding the demoted men which
the Railway Board have made. I am not suggesting that these rules are
generous. But the rules are there. My complaint is that on the Great
Indian Peninsula Railway these rules are not observed. There are some
reirenched men who are demoted, but they are not treated even according
to the rules made by the Railway Board. T am told that some men belong-
ing to the Crew Department were demoted and the demoted men were not:
treated according to the rules.

Then, 8ir, men were also retrenched and demoted,—people who were
Painters in the Traction or the Overhead Equipment department. I don't
wish to go into the details of these cases, but I will only mention cases
where unfairness and injustice have happened. Then, there are the other
uien in the Traction department about whom I have already spoken. They
are offered jobs in the grade of Rs. 80 to Rs. 90, and I am told they are
not promised to be treated according to the rules laid down by the Railway
Board. There were two schoolmasters at Bhusaval who were demoted,
one of whom was treated unfairly. I don’t wish to add to these examples
of unfair treatment of demoted men. I want, 8ir, the Honourable Member
for Communications to inquire and find out whether the rules made by the
Railway Board as regards the treatment of demotedl men are being properly
ohserved on the Great Indian Peninsula Railway or not. I have no doubt
that if he makes an inquiry the injustice will be removed.

. Then, Sir, there is a third class of people about whom I want to speak.
Some educated men, or if vou like, say, some literate men. were taken on
the Narth Western Railway on the Loco. staff as cleaners and firémen.
Their case was placed before this House once or twice. The Agent took
these people and gave them some positions in the Loco. Department. After-
wards, he ceased to take literate men and people who were slready taken
on had some expectations of promotions, but those expectations were not
fulfilled. Somehow, the Agent came to the conclusion that these literate
men were not needed and they need not be treated differently. I. would. like
the Honourable Member to also inquire into this case. -
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The Honourabls Sir Andrew Olow: What is the precise hardship?

Mr. M, M. Joshi: The hardship is, they are not gettin, motions which
they had expected. F y ¢ 8 b0 '

Bir, another grievance which I want to place before the Honourable
the Member for Communications is that at Kharegpur on the Bengal
Nagpur Railway there has been short-working in the workshop for a long
time. The workshop does nmot work for the number of hours which it is
expected to work in a week. The men generally do not get work at these
railway workshops for a half day on Saturday and sometimes the factory
also does not work on some other day in the week. Waell, 8ir, the men
feel that on account of this short working they lose in their wages. Un-
fortunately, Government do not pay them by the week, they pay them
by the day, and, therefore, the men lose when the short-woriing begins,

sonally, if I had a grievance about the short-working on workshops,
I would not have made it a grievance that 1 was asked to work for a
shorter number of hours; I would have asked for an increase in salaries
and wages. Unfortunately, I cannot convince these men at Kharagpur
that their best course was to strike for higher wages and not to ask for
fuller working in the workshops. This grievance has been going on for &
lung time and I would like the Communications Member to inquire and
find out whether full working cannot now be introduced. Bir, the times
have changed, railway traffic is going up and, therefore, it is quite
possible that full working may be begun. Sir, T do not wish now to speak
about the smaller grievances. T would like now to come to larger questions,

Sir, I have already thanked the Communications Member for agreeing
to make some provision for providing a provident fund for the low-paid
employees of Indian Railways. I am very grateful to the Honourable
Member for what he is doing but 1 am not quite satisfied with what he
has done. We do not know, in the first place, what amount of money bhe
is going to provide for this reform. He has told us that the reform will
require seventy-two lakhs of rupees. As I have said in myv speech during
the general discussion, I thought he could easily get 72 lakhs of rupees
even this year, and even if Rs. 72 lakhs are to be spent every year, I
admit that these 72 lakhs will have to be spent everv year. I think the
Indian Railways can afford to spend this amount without feeling any

. inconvenience. After all, the Indian Railways are finding money for so
many things and this provision of a provident fund for the low-paid em-
ployees is an urgent matter and is only the removal of a great injustice.
You are providing a fund for people who do not need a provident fund,—
people who are getting, sav, Rs, 1.000. Rs. 2,000 up to Rsa. 5,000 and more.
Why do thev need a provident fund? It is the lowest-psid mer who
need a provident fund but if you provide such a provident fund fcr the
better paid people but have not done so for the lowest class of your
employees, then you have done an injustice. You have continued that
injustice far too long, and therefore, even if you require Rs. 72 lakhs by
wav of an increase of vour annual expenditure, Sir, I wopld do it and
I would like the Communications Member to do it. Then I would like
to ask the Honourable Member, for Communications, if he. is not willing
to spend 72 lakhs, then what is his programme for eompleting this reform
of the establishmept of & provident fund for the lower class of railway
employees? He must tell us how many lakhs of rupeee he is going to
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spend. Then, if he is not spending Rs. 72 lakhs, how is he proceeding?
ls he going to take up one KRailway after another, or to take up some
categories of employees of Railways and give them some concession? 1
would like the Honourable Member for Communicafions to give me some
information

Then, there is the question of the passes. The House has discussed
this question of passes so many times. Now, what -1 have to say abtout
passes today is this, that let us have at least an equalization of this con-
cession. Officers, I am told, get eight or ten sets of passes. The sub-
ordinute grades get a smaller number of passes, and the inferior servants
get the least number of passes. They are not given passes on what are
colled foreign lines. and they are only given one or two sets of passes,
I do not know exactly, but they get the smallest number. The subordin-
ates are given a limited number, but the officers get eight or ten sets of
passes. I do not know why a larger number of sets of passes should be
given to them; their families are not necessarily larger than the families
of the subordinate staff or larger than the families of the inferior staff,
and why should they be given a larger number of sets of passes I cannot
understand. And, although thev have to travel sometimes on their own,
penerally thev do not travel on their own; and if they have to travel on
their own, well they have sufficient money to spend for tickets. I would,
therefore, ruggest to the Government of India that there is no need for
making a discrimination as regards the number of sets of passes between
officers, subordinates and the inferior servants. I would suggest to them
to have an equal number of sets of passes provided for all railway em-
.ployees.

Sir, then there is the question of the daily-rated men in the workshops.
The practice of the Government of India has been to treat workshop
employees as daily-ruted men. I have read in a report published by the
Government of lndia regarding the recommendations of the Royal Com-
mission that in some of the workshops they now treat these daily-rated
men after three years’ continuous service as permanent men. 8ir, the
Royal Commission had reconmended that daily-rated men should be
treated as permanent after oniy one year's continuous service. I would
like the Government of India to accept the recommendation of the Royal
Commission. Then I would like the Government of India to take all
steps possible to give immediate effect to the recormmendation of the
Royal Commission on the other Railways also,—on the Railways which
have not yet given effect to this reform. I hope the Honourable Member
wili give attention to these daily-rated men. He himself has signed the
report of the Royal Commission on Indian Labour and } have no doubt
that he has sympathy for the people who are affected by this recom-
mendation. Then there is the question of the war bonuses. I have already
spoken on this subject during my speech on the general debate. Sir, I
am not quite satisfied with the attitude of the Government. They say
that the railway men were not asked to make any sacrifice when th
prices went down, that their wages and salaries were not reduced. '

Liett.-Oolonel 8ir Henry Gidney: They were in 1981.

Mr. N. M, Joshi: But, afterwards, that cut was restorsd—and thet,
thérefore, when the prices have gone up, wages should not go up. Sir,
B2
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I feel that that argument at any rate cannot apply to peopls whose
standard of life today is not adequate and was never adequate. We have
not yet established whether the railwaymen who were getting Rs. 80
sometime ago were really living a proper standard of life.

.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member's time is exhausted. )

Mr. N. M. Jozhi: I have got five minutes more, Sir?
‘ Mr. President (The Honourable Sir Abdur Rahim): No, no.
Mr. N. M. Joshi: I shall finish within five minutes, Sir.

Mr. President (The Honourable Bir Abdur Rahim): No, no. The
Honourable Member has oniv twenty minutes and he has exhausted that;
he must finish now.

Mr. N. M. Joshi: I shall not take even five minutes . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannot
ellow him any more time.

Mr. N. M. Joshi: Verv well, Sir, I shall then finish with a sentence
or two in half a minute. 1 want the Honourable Member to look into
this question of war bonuses very sympathetically. Railwaymen are not
given a proper standard of life and it is wrong to ask them to make a
sacrifice and to lower their standard of life. My last request is this, that
the grievances of the railwaymen are numerous and what I would suggest
to the Honourahle Member is that he should institute an inquiry into the
question of works, Hours of Work and other condition of work of all the
railwavmen. T hope the Honourable the Communications Member will
accept my suggestion that there should be an inquiry into the conditions
of wages and hours and other things of the railwavmen in India.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved :
“'That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

8ardar Sant Singh (West Punjab: Sikh): 8ir, I am thankful to my
friend, Mr: Joshi, for moving this cut motion. I had given notice of a
similar cut motion which stands in my name at number 18 to discuss
the block of promotion of the guards and members of the commercial
staff on the North Western Railway. This gives me an opportunity to
make a few observations on that subject. Before I deal with their
grievances, I want to draw the attention of the Honourable the Communica-
tions Member to certain aspects of the administration.of the North Western
. Railway with regard to the expression and the subsequent attention which
is paid' to those grievances by their employees. In the case of the North
Western Railway. the attitude of the General Manager has not been what
one would wish it to be. The result has been that on that partioular
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ruilway, sectional sssociations are coming into existence and two. of them,
namely, the Guards Association and the Commercial Staff Association,
have slready beeh formed to protect their interests. I have had the
privilege of listening to their grievances and giving vent to them in my
presidential address when I presided over their annual Conferences. The
difficulty in presenting these grievances to the administration of the
North Western Railway is that that the latter always take shelter behind
the plea that these Associations are not recognised under the Trade Unions
Act. Bo, steps were taken to fulfil those conditions. It is now about a
vear since when all the conditions have been complied with and an appli-
cation was sent to the General Manager to extend recognition, yet no
reply has been vouchsafed so far. 1 do now know how far the Honourable
the Communications Member will justify the conduct of an important
administration like the North Western Railway. When the conditions
pre-requisite to the recognition have been satisfied, there should be no
delay in extending the recognition to these Associations. Not only no
reply has been vouchsafed but the administration lacks the courtesy of
gsendinz an ncknowledgment to the Association.

The Honourable Sir Andrew Olow: When was the application sent?

Sardar Sant Singh: The application was sent some time in the middle
of 1939. Tt was regularly registered. Afterwards, I think some reminders
were also sent.

Then, 8Sir. there is another point which 1 have failed to understand
end I wish the Communications Member were to throw some light on it.
When I wrote to the General Manager in pursuance of the Resolution
of the conference that a deputation should wait upon him to discuss the
grievances so that there may be a mutual exchange of views on such
matters, he refused to discuss on the plea that the Associstion was not a
recognised body. It may be a valid plea and I do not dispute it. But
when I wrote to him as a Member of the Assembly to seek an interview
with him, he still declined to see me, which refusal I regard as not in
good taste. Is it not the privilege of the Members of this House to see
the Members of the Viceroy's Executive Council? If we have that right
to interview such high officials and dignitaries, surely the General Manager
does not occupy a higher position that he may refuse to see us and
discuss matters with us. I think it is a commonsense view that when
grievances are discussed in an interview, most of the misunderstanding
between the employees and the employer are removed. But this was
not done. Then, I wrote to the Railway Board drawing their attention
to this aspect of the case and asked them what was their view on this
subject, whether the Members of the Assembly have or have not a right
to interview the (General Manager. I have not been favoured with a
reply because it seems to me that the question is rather difffcult for
decision. I do not know whether we have got the privilege or not but,
at any rate, from the point of view of expediency I hope the Communica-
tions Member will issue instructions to the General Managers that such
interviews are profitable both to the administration as well as the persons

concerned.
' Bhal Parms Nand (West Punjab: Non-Muhammadan): The General
Manager is too big a man.
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" Sardar Bant Singh: I quite agree with my Honourable friend, Bhai
Parma Nand, that the General Manager of the North Western Railway
thinks himself to be too big a man. In this connection 1 would like to
recall the question which my Honourable friend, Dr. Bir Ziauddin Ahmad,
put the other day when the General Manager is alleged to have remarked
that the Members of the Assembly should not be allowed to ask stupid
questions. I hope the Railway Board must have gone through the ques-
tion and would have discovered whether there was such a remark or
not. If there was, it showed a very bad taste on the part of the General
Manager.

Now, T come to the grievances. The grievances of the guards and
#he commercial staff are mainly under the head that their promotion has
-been blocked for over 15 years. Persons who have reached the grade of
Rs. 60 or of Rs. 88 have no chance of promotion to a higher grade. The
amusing part of the whole story is that our friends in power in the North
Western Railwav forget what promises thev held out to their employees
at one time. When the same question is reagitated, they take up a line
just opposite to that which they took up in the first instance. In a memo-
rial which was addressed bv the onards of grades TI and IIT in 1935,
the General Manager was then pleased to say this. I am now reading
from his Circular letter No. 522.E./199., dated the 12th August, 1935,
He said:

““With reference to your letter forwarding memorials from grade II and III guurds,
I beg to state that it has never been the policy to keeﬁ vacant posts of grade ﬁI and
IV guards as alleged by the memorialists. It has, however, been decided (as per
this office letter No. 757-E./1.IV, dated the 8th November, 1935) to abolish the posts

of guards grade IV with a corresponding increase in the number of grade III poats
and this does not affect the promotion of grade II guards.

Due, however, to certain surpluses in grade III, promotion of grade II guards has
been retarded but this will right itself very shortly as surpluses are being absorbed
in their own grades against vacancies in grade IV.”

After this reply, another memorial was submitted in 1937 to reconsider
the position. In reply to that memorial the North Western Railway
administration stated this: vide Agents letter No. 522-E./199, dated 6th
January, 1938:

“This administration has no intention of amalgamating grades II and IIL."

8o far it may be right.

“Recruitment and promotion to grade IV has been discontinued as it 18 considered,
that grades for guards, namely, III and II, are sufficient (§rade I being but a second
guard’s post). As senior guards, grade II with pay and allowances, incFuding mileage,
draw emoluments in the vicinity of Rs. 100, often more, it is considered that they
are more than adequatel J)nid‘ The revision of scales of pay for new entrants and
discontinuance of gmde% should convince them that such is the ease and it is
therefore difficult to understand the justification for such demand.”

May I ask the Honourable Member how he can reconcile the one reply
with the other? In the first reply the promise was held out clearly that
88 soon Be certain surpluses were absorbed, promotion of grade II guards
will automatically begin and they will go up. But in the latter letter of
1086, the administration just turns round and says, ‘‘you are getting
enough. You have no right to complain. You ocannot get promotion and
no pormotion shall be given to you'’.. Practically there is block of promo-
tion. . The same is.the case with the commercial spafl.” Mwsy I ask the
‘Honourable Member whether it is fair for the Railway Board, under any
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ciroumstances, to block promotion for over twelve years and then hold
out absoluteiy no hope for these men to earn grade IIL. ) . .

Now, Sir, what steps were taken. I put certain qugshons in this
House. 1In reply to these questions, I was told that there will be no short-
age of upper grades and the time will come when second g?a.de guards will
get promotion to grade III. The Government gave certain figures about
the various grades. There were 260 guards of grade IV in 1926 when
this was abolished. There were 888 guards of grade III in the same vear
which were reduced to 219 by 1988-39. There were 688 posts in the year
1926-27 when grade IV was abolished. The General Manager of the
North Western Railway by his letter No. 757-E./I/IV, dated the 8th
November, 1985, ubolished grade No. IV.

The Honourable Sir Andrew Olow: Will the Honourable Member kindly
give reference to what he is reading from?

Sardar Sant Singh: This was in reply to question No. 1576 asked on
the 20th November, 1988, and the reply was laid on the table some time
in February, 1989. Now, according to this reply, it would be clear that
the posts in grade III have been reduced considerably.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has one minute more.

Sardar Sant Singh: I shall finish, Sir. May I ask the Honourable
Member whether it is consistent with the conditions of service on which
these guards and members of the commerciul staff- were taken that their
promotions should be blocked in that way, that they will get no promotion
even after reaching 60 or 68 in this case. 1 hope the Honourable Member
for Communicatoins will look into the matter und if he is satisfied that there
is real and genuine grievance on the part of guards and members of the
comunercial staft, he will do something in the near future to remove those
hardships which are working on grade II people. I, therefore, support the
motion.

Lieut.-Colonel 8ir Henry Gidney: Sir, I have just a few minutes before
we adjourn within which I desire briefly to refer to certain grievances
which 1 have enumerated in certain cut motions and which I will hot move
now, but will discuss as part of the general grievances of railwaymen.
My first observation is that, in the main, I entirely agree with my Honour-
able friend, Mr. Joshi.  He has placed before this House certain griev-
ances which have been long overdue for redress. He has dealt with them
very fully and I have no desire to repeat his arguments. Within the
little time at my disposal, let me refer to some of my special points. Sir,
it has become the habit of the railway administration of late to interpret
rules issued by the Railway Board in multifarious wayvs. Many matters
are brought to the notice of the Railway Administration by the Railway
Board. In most railways some of the Agents powers arm delegated to
the Divisional Officers and the Divisional Officers and their District Officers
are sometimes inclined to interpret them as they choose. T can give one
instance : Allowances, particularly Sunday allowances. There are several
points that I can enumerate, such as, appeals, communal recruitment, and
so on. With reference to communal recruitment I desire to touch on a
matter that refers to the communitv I represent in this House. No two
Divirions and no two Railways interpret the communal recruitment yules
a8 adumberated in the Government of India, Home Department, Circuldr
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of July, 1034, as correctly as they should do. For instance there are some
rm.lways who wrongly call some of the loco. apprentice staff as ‘‘menial
staff”’, others eall them ‘‘cleaners’’, other railways oall them ‘‘apprentice-
fireman'’, other railways call them ‘‘inferior staff ' and so on. The salaries
of these apprent.ices vary in different divisions of the railways: This is
the case in the East Indian Railway in the present day. Sir, it leads
not only to discontent, but it leads to want of a lack of understanding and
this is mainly due to the greater power Divisional officers' have delegated
to them with power to act in this metter as they choose best. 1 would
agk the Honourable Member for Communications to look into this matter,
because this is a question which requires uniformity of applicsation, if not
‘gn ail railways at least on State Railways. The Anglo-Indisn cleaners—
;spprentme firemen—menial staff—call them what you like start on Rs. 10
per mensem and are members of the Indian Auxilliary Force and yet are
denied the minimum initial salary of Rs. 56 per mensem. Later on I
shall have more to say on Anglo-Indian Railway recruitment.

The next thing I want to talk about is & hackneyed complaint often
ventilated in this House—I refer to the Leave Reserve of subordinate staff.
I ask the Honourable Member for Communications to make a statement
if he can on the floor of the House that the leave reserve of the railways
is of such a nature that he can stand up and say that he is practising safety
first and that the leave reserve is umple. The leave reserve of the sub-
ordinate staff on some railways is appallingly inadequate, an after-thought
and the net result is that on some Railways men cannot get the leave
to which they are entitled. I am not one of those who supports railway em.
ployees demanding leave during the busy season. It will be very foolish
for any railway administration to give their subordinutes leave during the
busy seasons, but when a man is really wanting leave for a serious reason,
great difficulties are placed in his way to get the leave, because, there is not
an adequate leave reserve in the subordinate Departmental sections.  This
is a verv sgerious matter to which I desire to call the Honourable Member’s
attention. If the Honourable Member wants me to prove it for any in-
dividual railway, I would not be able to do so. But, as a general state-
ment, I have asked the Honourable Member to deny it. If it is true,
I t‘.hinl-:, it calls for an immediate examination and remedyv and that general
Managers of all railways, when submitting their estimates of emploveas,
;hould clearly state whether or not their lesve reserve is adequate, giving

gures.

The other complaint which I want to make is also a hackneyed.one—
the question of Railway passes to subordinates.  Sir, last year we were
encouraged to entertain great hopes from the Railway Member that he
would 80 enquire into the matter as, at least, to appease this House in
some measure. But what has been decided is—indeed—a very small
measure of appeasement and the men are very dissatisfied. I have with
me the latest pass rules of the Great Indian Peninsula Railway as
announced in their weekly gazette, No. 52 of 20th December. 1989. Let
me first refer very briefly to retired émployees, officials and subordinates :

Mr. Prosident (The Honourable Bir.Abdur Rahim): The Honourable
Methber can continue his spéech on Monday.

The Assembly then adjourned till Eleven of the Clock on Monday,
the 26th February, 1940
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